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BEFORE THE HON'’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

3
Original Application No. 40 of 2022 (SZ)

Mulagada Thrivikrama Rao _ ... Applicant
-Vs-
The State of Andhra Pradesh ... Respondents

& others

COUNTER FILED BY THE 7t® & 8t RESPONDENTS

1. The address for services of all the notices and process on the 7th and
8th Respondents is that of their counsel M/s. Gautam S. Raman,
Advocate, having Office at No. 98A, Auras Corporate Centre, 4th Floor,
Dr. Radhakrishnan Salai, Mylapore, Chennai- 600 004 and Chambers at
No. 57, Law Chambers, High Court Buildings, Chennai — 600 104.

2. At the outset, the 7™ and 8% Respondents submit that the above
Application and the allegations contained therein are baseless,
misleading, devoid of any merit and is liable to be dismissed. The present
Application has been filed by the Applicants with the sole intention to
harass and settle scores with the 7" and 8" Respondents, after having
failed in their several attempts to restrain the lawful activities of the 7t
Respondent. Before proceeding to mete out the allegations made in the
Application, it is necessary to put forth the factual background for a

wholesome appreciation of the issue before this Hon’ble Tribunal,

3. The 7™ and 8" Respondents submit that they are quarry lease holders,
holding independent leases issued by the 4" Respondent, for quarrying
Road Metal at the Mangalakonda Hill, Nagampalli Village,
Seethanagaram Mandal, East Godavari District, Andhra Pradesh.
Originally, the quarry lease was granted in favour of one,
M.Satyanarayana vide proceedings No0.562/Q/2005, dt. 11.03.2005 and
unexpired period of this lease was transferred to the 7 and 8"
Respondents. Subsequently, these Respondents obtained extension of
their respective leases for a further period of 10 years valid until
10.04.2025 from the 4" Respondent.
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4. The 7" and 8" Respondents submit that they have obtained all the
necessary orders, consents and clearances that are mandatory for
operating and carrying on quarrying activity, The following are the orders,
consents and clearances that these Respondents possess for their

quarrying activity:

For 7*h Respondent:

1. Order for 1% Renewal of quarry lease for an extent of 1.94 Acres
bearing Proc. No.927/Q1/2021 dated 29.07.2021 issued by the
Deputy Director of Mines and Geology, Kakinada for extension of lease
period of 10 years from 11.04.2015 to 10.04.2025 (ANNEXURE-1)

ii. Work order bearing Proc.No.9799/Q1/2014 dated 23.03.2022 issued
by the Assistant Director of Mines and Geology, ‘Rajamahendravaram
valid for a period of 10 years from 11.04.2015 to 10.04.2025.
(ANNEXURE-Z)

iii. Mining Plan approved by the Deputy Director of Mines and Geology,
Kakinada bearing Lr. No. 926/Q/2021 dated 23.03.2022 for a period
of 5 years valid upto 22.03.2027. (ANNEXURE-3)

iv.  Environmental Clearance issued by SEIAA, MoEF, State Environment
Impact Assessment Authority (SEIAA), Andhra Pradesh dated
26.01.2022 bearing No.
SEIAA/AP/VZM/MIN/7/2021/3347/172.78/169.67, valid for a
period of 11 years valid upto 25.01.2033 or until the expiry of the
lease period whichever is earlier. (ANNEXURE-4)

V.  Consent for Establishment (CFE) issued by the 5th Respondent APPCB,
Vishakapatnam bearing No. 6600/APPCB/ZO—VSP/KKD/CFE/QOQQ,
dated 15.02.2022 valid uptol14.02.2029 or until the expiry of lease
period, whichever is earlier (ANNEXURE-5) and

Vi. Consent for Operation issued by the 5™ Respondent APPCB,
Vishakapatnam, bearing No. 6600/APPCB/ZO—VSP/KKD/CFO/2022,
dated 16.03.2022 valid upto 31.01.2023 (ANNEXURE-6). The 7'
respondent has made an application for extension of the Consent for
Operation along with the requisite fees, and the same is pending
before the 5™ Respondent APPCB.

For 8t* Respondent:

1. Order for 1%t Renewal of quarry lease for an extent of 1.94 Acres
bearing Proc. No0.926/Q1/2021 dated 29.07.2021 'i:'lssued by the
R 5
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Deputy Director of Mines and Geology, Kakinada for extension of lease

period of 10 years from 11.04.2015 to 10.04.2025 (ANNEXURE-7)
ii.  Work order bearing Proc.No.9797/Q1/2014 dated 23.03.2022 issued

by the Assistant Director of Mines and Geology, Rajamahendravaram
valid for a period of 10 years from 11.04.2015 to 10.04.2025.
(ANNEXURE-8)

ili. Mining Plan approved by the Deputy Director of Mines and Geology,
Kakinada bearing Lr. No. 926/Q/2021 dated 23.03.2022 for a period
of S years valid upto 22.03.2027. (ANNEXURE-9)

iv.  Environmental Clearance issued by SEIAA, MoEF, State Environment
Impact - Assessment Authority (SEIAA), Andhra Pradesh dated
26.01.2022 bearing Order No.
SEIAA/AP/VZM/MIN/7/2021/3347/172.75/169.66, valid for a
period of 9.56 years upto 24.07.2031 or until the expiry of the lease
period whichever is earlier. (ANNEXURE-10)

v.  Consent for Establishment (CFE) issued by the 5" Respondent APPCB,
Vishakapatnam bearing No. 6598/APPCB/Z0O-VSP/KKD/CFE/2022,
dated 15.02.2022 valid upto 14.02.2029 or until the expiry of lease
period, whichever is earlier ANNEXURE-11) and

vi. Consent for Operation issued by the 5" Respondent APPCB,
Vishakapatnam, bearing No. 6598/APPCB/Z0-VSP/KKD/CFO/2022,
dated 16.03.2022 valid upto 31.01.2023 (ANNEXURE-12). The 8"
respondent has made an application for extension of the Consent for
Operation along with the requisite fees, and the same is pending

before the 5% Respondent APPCB.

It can be seen from the above that the 7" and 8" Respondents have
obtained all the necessary consents and clearances from the Authorities
and have been complied with all the directions and guidelines issued :by
the all the environmental and pollution control/regulatory authorities for

their quarrying activities.

5. These Respondents submit that \they undertake their quarrying
activity in an area measuring about 4,94 Acres in Nagampalli Village
located at the Mangalakonda Hill where there is no habitation. This hill
is about 100 meters altitude measured from the ground level. Apart from
these Respondents there are atleast 4 other quarry lease holders carrying
R Ro
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on quarrying at this hill. The quarried raw materials is supplied to the ‘
crusher units located in Seethanagaram Mandal. As stated in the above
list, these respondents have duly obtained their Mining Plans approved
by the 4t Respondent. For extracting the Road Metal at the quarries,
these Respondents have been permitted to adopt an open-cast mining
method using controlled blasting and rock breakers. For this Purpose,
these Respondents have engaged a compentant agency in explosive
usage namely, M.Nagendra Reddy for conducting their blasting
operations. This agency possesses the licenses stipulated under the
Indian Explosives Act, 1983 for carrying out the blasting operations. In
this regard, the 7t Respondent has entered into an Agreement dated
13.05.2022 with the Competent Agency (ANNEXURE-13) and the 8t
Respondent has entered into a similar Agreement dated 04.05.2022
(ANNEXURE-14). Both these Agreements are valid upto 10.04.2025. All
the blasting activities have been conducted only in strict compliance of

the conditions stipulated therein duly got permission from Mine Safety
Department.

- These Respondents submit that the Applicant’s land is situated more
than 300 meters away from these Respondent’s quarries. The Nagampalli
village where there is inhabitation and residential settlements, is located
atleast 1 Kilometre away from these Respondent’s quarries. Infact
Rajamahendravaram is located more than 35 Kilometers from these
Respondents’ quarries. Therefore these Respondents have always

maintained the buffer distances as stipulated by the Authorities.

- It is submitted that these Respondents have not been carrying on
quarrying activities at their quarries for more than 6 months now after
expiry of CFO. The 7 Respondent has been issued the dispatch permit
lastly on 15.12.2022 (ANNEXURE-15) and the 8th Respondent has been
issued tﬁe dispatch permit lastly on 11.04.2022 (ANNEXURE-16). The
CFOs issued to these Respondents have expired on 31.01.2023 and both
these respondents have independently made applications to the APPCB
along with the demand draft for the payment of the prescribed fee, for

grant of Consent for Operaetion.

. In these circumstances, the Applicant and his family members have been
constantly harassing making entirely false and baseless allegations of
causing pollution and damages to their farm lands and the environment.

On 28.02.2023 one, Mulagada Arvindeswara Rao who is a close family

5 _
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11.

5

member of the Applicant herein filed a Spandana Petition before 4t
Respondent’s grievance cell alleging illegal blasting and damage to his
land growing Mango trees, situated in Survey No.No.348/3B of
Nagampalli Village. In this regard, the 4" Respondent’s officials inspected
the area on 02.03.2023 in presence of the complainant. The officials
instructed the the supervisor of these Respondent’s quarries to take
extra precautions during blasting and to use sprinkle water to suppress
fugitive dust. The supervisor of these Respondents’ quarries obliged to
the directions issued by the 4" Respondent’s officials. However, the fact
remains that the land of the Applicant herein in atleast 300 metres away
from the west side boundary of these Respondents’ quarries, and there is
no possibility of any rocks rolling down or dust pollution to the
Applicant’s lands and trees. These mines are in existence from

11.03.2005 more than a decade.

. It was in these circumstances, the Applicant in order to harass these

Respondents has filed the above OA containing numerous false and
baseless allegations with an ulterior motive to shut down the quarries of

these Respondents.

These Respondents deny the allegations made in paragraph No. 3 of the
OA as false and baseless and puts the Applicant to the strict proof of the
same. As stated above, the quarrying done by these Respondents so far
has always been done after obtaining all necessary clearance and
consents from the authorities and in strict compliance with the
conditions laid down by them. There was no quarrying of excess quantity
and no quarrying activity has been conducted by these respondents after

expiry of their CFO.

These Respondents vehemently deny the allegations made in paragraph
No. 4 A, b and c of the OA as false and baseless. These Respondents have
not violated any norms of the quarrying and blasting activities as
permitted and regulated by the Authorities. There is no chance for the
Applicant’s farmlands to be pelted with the blasted rocks since his farm
is situated more than 300 metres away from these Respondent’s quarries,
and all necessary safety precautions have been followed by these
Respondents while blasting. The blasting is done by the competent
agency possessing the explosive licence in strict compliance to the

conditions laid down in the mining plan. @?

®
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These Respondents deny the allegations made in paragraph No. 3 of the
OA as false and misleading. There is no air or dust pollution caused by
the quarrying or blasting activities of these respondents. Though the
CFOs of these Respondents expired on 31.01.2023, no quarrying
activities were carried on by these Respondents for more than 6 months
now. No dispatch permits have been obtained by these Respondents after
15.12.2022. Thesge Respondents have applied for renewal of their CFOs
and are awaiting orders from the APPCB. As regards the allegations made

in paragraph 4E of the OA, these respondents reiterate that the
complaint is g motivated one fi

complainant herein and none of t

led by a close family member of the

he allegations there in are true,

Respondents.

As regards the averments contained in paragraphs 4H and 4] of the OA,
these Respondents submit that their quarries are more than 300 metres
away from the farm lands of the Applicant. The inhabiteq locality is
atleast 1 km away from the quarry of the Respondents. Hence there is no
scope for any pollution or damages as alleged by the Applicant. As
regards the allegations made in paragraphs 4J of the OA, these
Respondents submit that the Mangalakonda Hill is about 100 met i

altitude from ground leve] and no damage whatsoever has been c

aused

by these two respondents’ activities to the nearby farms, village and the

denied by these Respondents. Rg
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These Respondents submit that the above application is bereft of any
factual or legal merit, and the Applicant has misrepresented various
material particulars that are germane to this issue. The Applicant is
attempting to use this Hon'ble Tribunal as a means to settle scores
with this Respondent. Therefore, the Applicant deserves no indulgence
from this Hon’ble Tribunal and the Application is liable to be

dismissed with costs.

In the light of the above submissions and the supporting documents
furnished, these Respondents therefore humbly pray that this Hon’ble
Tribunal may be pleased to dismiss the above application and thus

render justice.

Dated at Chennai on this the day of August, 2023.
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7% & 8t Respondents Counsel for 7* & 8% Respondents
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* Plan, Environmental Clearances (EC) issued by the competen

‘Seethanagaram Mandal, East-Godavari District in fa
“period of 10 Years w.e.f 11.04.2015 subject to s
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

: .2021.
NQOTICE N0.927/Q/2021. - Dated: 29.07.202

Sub:-  Mines and Quarries — Application for grant of 1% Renewal of Quarryl:ie\a/ig f(ér
Road Metal over an extent of 0.785 Ha In Sy.No.241 of Nagampla v dgb’
Seethanagaram Mandal, East Godavarl District -_Renewal Applicat Ogr t?men{
Smt N.Jeevendra — Approved Mining Plan along with Consent for ESt?VI ] u? ment
from A.P.Pollution Control Board and Environmental Clearance fromN tr"t‘scz?tfion
Environment and Forests as per Environment Impact Assessment Notifi
through S.0.1533, dated 14-09-2006 - Called for — Regarding.

: N ; dra received by the
Ref: 1. Renewal QL Application Dt: NIl filed by ;mt_N.Jeeven
‘ Asst. Director of Mines and Geology, Rajamahendravaram on 26.12.2014
through Mee Seva. ‘ ‘ : N .
2, ADMS, Rajamahendravaram Proposals for grant of Quarry Lease v:dc?2 (f)‘llzel
- No0.9799/Q/2014, Dt.13.07.2021 and received In this office on 13.07. y t
3. This office Note File No. 927/Q2021, Dt 28.07.2021 returne. lg
Asst.Dlrector of Mines and Geology, Rajamahendravaram through sing
File system. : . .
4. ADMG, Rajamahendravaram Proposals for grant of Q'uarry !_ease vide file
No0.9799/Q/2014, Dt.27.07.2021 and received in this office on
31.07.20215. '

5. G.O.MS.NO.SB, Ind. & Comm. (M.II) Dept., dt.27-02-2019.
' 00@00@

Smt N.Jeevendra filed an applicétion grant of 1% Renewal of quarry.lea.se for
Road Metal over an extent of 0.785 Ha in Sy.No.241 of Nagampalli Village,

- Seethanagaram Mandal, East Godavari District. The Said Quarry Lease Application was

received' by -the Asst. Director of Mines and Geolagy, Rajamahendravaram on
26.12.2014. _ -

Through the reference 2™ cited, the Assistant Director of Mines and Geology,
Rajaméhendravaram submitted proposals on the.Quarry Lease application filed by Smt
N.Jeevendra recommending for grant of quarry lease for Road Metal over an extent of
0.785 Ha in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East Godavari

District in favour of Smt N.Jeevendra for Road Metal, for-a further period of 10 Years
l.e., w.e.f 11.04.2015. T

Through the reference 5% cited, the Government amended Rule 7A(ii) of APMMC
Rules, 1966. As per the amendment the applicant shall prepare and submit @ Mining

t authority and Consent for

Establishment (CFE) issued by the competent authority of APPCB within 1 (one) year for

proposed lease area upto 25,00 Hectares.

After ‘careful examination of the proposals of the Assistant Director of Mines and
Geology, Rajamahendravaram, In principle It is decided

Yo grant of Quarry Lease for
Road Metal over an extent of 0.785 Ha in Sy.No.241 of Nagampalli Village,

vour Smt N.Jeevendra for a further
ubmission of Approved Mining Plan
of this notice as'per Rule 7-A (V) of
1966 as amended vide G.0.Ms.No.53

within a period of one year from the date of issue
Andhra Pradesh Minor Mineral Concession Rules,

Industries & Commerce (M.II) Department dated 27.02,2019 alongwith Consent for
Establishment from A.P. Pollution Control Board & Environment Clearance from Ministry
of Environment & Forests as per Environment Impact Assessment Notification through
S.0.1533, dated 14.09.2006. ‘
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The approved mining plan shall also reflect the restrictions to be adopted by the
~ applicant while conducting quarry operations due to the existence of any structures,
rallway line, roads, vfater bodles such as river, lake etc., and the stipulated dﬁstances as
per the various Regulations prescribed under Metalliferous Mines Regulations, 1961
~ shall be adhered to. If the applicant firm desires to explolt the locked up mineral within

‘the stipulated distance, he can do so with the permission from the Department of Mines
Safety. - o

In view of the above, Smt N.Jeevendra is hereby requested to submit Approved
. Mining Plan by Deputy Director of Mines and Geology along with Consent for
Establishment from A.P. Pollution Control Board & Environmental Clearance from
*'" Ministry of Environment & Forests as per Environmert Impact Assessment Notification
. through S.0.1533, dated 14.09.2006 for the precise area of 0.785 Ha proposed for
grant of Quarry Lease.within a period of one year from the date of issue of this notice
as per Rule 7-A (v) of Andhra Pradesh.Minor Mineral Concession Rules, 1966 to

~ consider for grant of quarry lease for Road Metal. A copy of the surveyed sketch

_showing the precise area of 0.785 Ha proposed for grant of Quarry Lease in favour of
- applicant is enclosed herewith, - :

If the applicant fails to submit the Approved Mining Plan, EC & CFE within the
stipulated perlod, it will be presumed that the applicant firm is not interested in getting

- the Quarry Lease over the subject area and further course of action will be initiated as
. per the rules.

_ The Mining. Plan shall be prepared In Form-"T* for the Gravel and submit to this
office for approval duly paying an amount of Rs.1000/- towards processing fee as
required under Rule 7A (ii) of APMMC Rules,1966. The Processing Fee should be paid

through Challan to the »fol‘lowing_ Head of Account at the concerned District i.e. East
Godavari. ' : :

Major Head : 0853~ Non Ferrous Mining and Metal‘lurgical Industries
. .Minor Head : 102 - Mineral Concession Fee Rents & Royalties
SubHead : 81~ Other Receipts ‘

DDO Code : 0301-1307-001 (Dy. Director of Mines & Geology, Kakinada)

. - Enck:- Demarcated Sketch ) A\
- A . DY.DIRECTOR OF WINES WD GEOLOGY(FAC),
o : . : ' NADA.
To . .
Smt N.Jeevendra,

W/o Veera Venkata Satya Subba Rao, |

D.No. 2-80, Shool Veedhi, Near Kalyanamandapam,
-~ Netalury, Chagallu V&M, ‘
. West Godavari District

’

nes and Geology, Ibrahimpatnam, Krishna District
forfavour of information, - - e ! r

Copy submitted to the Director.of M
' Copy to-the Asst.Directar of Mines and Geology,

Rajamahendravaram for information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Proceedings of the Assistant Director of Mines and Geology, Rajamahendravaram
(Present : Sri M.Vishnuvardhana Rao,'M.Sc., Asst. Director of Mines and Geology)

p‘ro:cegdinqsNo:9799/:o/2014., Y . Date: 23-03-2022.

Sub - Mines & Quarries — Minor Minerals — 1* Renewal of Quarry Lease for Road

Metal & Boulders, over an extent of 0.785 Hectares in Sy.No.241 of = .

Nagampalli Village, Seethanagaram ‘Mandal, East Godavari District — Granted in
favour of Smt N.Jeevendra for a further period of 10 years w.e.f. 11.04.2015 -
Work order ~ Issued — Regarding.

Ref;- 1) Proceedings No.927/Q/2021, Dt.22,02,2022 of the Deputy Director of
Mines & Geology, Kakinada.
2) .Letter dated:19.03.2022 from Smt N.Jeevendra.
3) Execution of the lease deed-in Form-G on 23-03-2022.
L33 3

ORDER:

_ " Through the reference 1% cited, the Deputy Director of Mines and Geology, Kakinada

. has granted 1** Renewal of Quarry Lease for Road Metal & Boulders, over an extent of 0.785
Hectare in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East Godavari District for
a further perlod of 10 years in favour of Smt N.Jeevendra subject to the conditions mentioned
in the appendix enclosed to this order and also subject to the satisfaction of APMMC Rules 1966
. and amendments thereon from time to time.

In the reference 2" cited, the gréntee Smt N.Jeevendra has submitted required

'dgcuments for execution. The Quarry Lease deed was executed on 23-03-2022 vide reference
.37 clted, :

In view' of the above permission is hereby accorded to Smit N.Jeevendra for
*-. commencement of the quarrying operations for extraction of Road Metal & Boulders, over an

-extent of 0.785 Hectare in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East
Godavari District for a further period of 10 years w.e.f. 11.04.2015 to 10.04.2025 subject to '
the provisions of Andhra Pradesh Minor Minerals Concession Rules, 1966 subject to conditions
specified In appendix enclosed and also subject to the specific canditions and general conditions
mentioned In the EC, CFE & CFO.. The lessee should submit fresh/renewed CFE & CFO before

~ expiry of present EC, CFE, CFO.

: The lessee should maintain all the records and accounts in the prescribed forms
specifled by the Government and submit necessary. quarterly returns in Form-C 0 as to reach

the Director of Mines and Geology, Ibrahimpatnam, Vijayawada, Deputy Director of Mines and
Geology, Kakinada and Assistant Director of Mines and Geology, Rajamahendravaram for each

and every quarter as per Rules.
| DA

7z

Asst.\Director of Mines and Geology,
1 Rajamahendravaram.
To
Smt N.Jeevendra, W/o Veera Vekata Satya Subba Rao,
D.N0.2-80, Nelaturu, Chagallu Vlllage Kowuru Mandal
‘West Godavari District.

Copy submitted to : ;
'« The Director of Mines and Geology, Ibrahimpatnam, Vl]ayawada for favour of
.. Information.

o The District Collector, East Godavari District for favour of information. .
e« The Deputy Director of Mines and- Geology, Kakmada for favour of |nformat|on

Copy to the Tahsildar, Seethanagaram Mandal for Information

Copy to the Labour Enforcement Officer, Rajamahendravaram together with lease deed plan for
favour of Information.,
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i Rs.6155/- (Rupees six thousand one hundred and fifty five

" - only) vide Ch.N0.51439254282021, Dt.08.03.2022 towards
KU ' Stamp Duty on impression Documents
; v FORM-G

= E ' " (See Rule 8)

Form of lease (Minor Minerals) to private persons.

This indenture made the 2% Day of March, 2022 between the Governor of

ndhra Pradesh (herelnafter called the “Lessor” which expression shall where the

Context so admits, include his successors in office and assigns) of the one part, and

mt N.Jeevenra, W/o Veera Vekata Satya Subba Rao, D.No.2-80, Nelaturu,

hagallu Village, Kovvuru Mandal, West Godavari District, (hereinafter

galled the “Lessee” which expression shall, where the context so admits, include his
Reirs, executors, administrators, representatives and assigns) of the other part.

i

. ,’ . ‘ . “o . o . o %j
fTeede o o
Lessee Asst. Djrector of Mines & Geology, ’
g : 3 . Rajamahendravaram. t
Lo

. '

T TSR 3 TP A SIS TG 2T -

Ty

—T

[




14

FORM -G
(See Rule 8)
Form of lease (Minor Minerals) to priynte persons.

This indenture made the ’)/”::{ ay of March, 2022 between the Governor of Andhra
Pradesh (hereinafter called the “Lessot” which expression shal| where the context so admits,
 include his successors in office and assigns) of the one part, and St N.Jeevendra, W/o Veera
~ Vekata Satya Subba Rao, D.No.2-80, Nelaturu, Chagallu Village, Kovvuru Mandal, West
* Godavari District, (hereinafter called the «[essee” which expression shall, where the context so
admits, include his heirs, executors, administrators, representatives and assigns) of the other part.

. Whereas the lessee has been granted quarry Jease by the Government of Andhra Pradesh
on application in (Sealed Tender-cum-Public Auction) of the lands in the East Godavari
District for the purpose of quarrying for Road Metal & Boulders and has deposited with the
Assistant Director of Mines and Geology of Rajamahendravaram the sum of Rs.1,53,075/-
as security for the due and faithful performance by the lessee of the covenants and conditions on

: ghe part of the lessee hereinafter contained;

And whereas the Government of Andhra Pradesh acting for and on behalf of the lands

and premises hereinafter described and demised for the term’and at the (knocked down amount)

* dead rent and seigniorage fee, and subject also to the covenants conditions and conditions
hereinafter contained now this indenture witnesses as:follows;- :

i o The lessor hereby demises to the lessee all those several pieces or parcels of land situated-
1E 70 T in the village of Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, in the sub
registration district of Rajanagaram Mandal, East Godavari District, in Andhra Pradesh
R being more particularly described in the schedule hereunder written and delineated in.the map or

Boeo plan hereunto annexed and therein coloured.’
1 L 2, These are included in the said demise and for the purpose thereof following liberties:-
I i L . (1). To get from the said demises pieces of land."

| AR (2) For the purpose aforesaid to use any water in or under the said demised pieces of
: 2By . land and to divert the same and.to make or construct any water courses or ponds
'so however that nothing shall be done in exercise of this authority which shall
interfére with the rights of any adjoining owners of the tenants or the lessors in-
KN ) .. respect of such water. o oo N .
N . (3) Generally to do all things which shall be convenient or necessary for getting the
b LT Road Metal & Boulders material hereby authorized to be got and for removing
e M : . and disposing thereof as aforesaid ] ,
| K . p
’ {

Ny

. / i 7 V

irector of Mines & Geology,
Rajamahendravaram.

| N- 5@,‘\/6}\&)(2&

Lessee - o . -+ Asst
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" 3. These are accepted and reserved to the lessor out of this demise.

(1) All carth minerals ahd other substances not herein before expressly authorized to be
- " got from the demised pieces of land by the lessce. '

. '(2). Liberty for the lessor or other persons authorized by him to search for work, get,

ST : carry away and dispose of all excepled minerals and other substances and for

A LD .. such purposes to have the right in ingress, egress and regress over (he said

REN ey "demised pieces of land and to make erect and use all pits, machinery, buildings,

[ 8 ® ' roads and other necessary works and conveniences provided that the rights
hereby. reserved shall be exercised in such.a way as to cause as little obstruction
s possible to the lessee in the use and enjoyment of its rights hereunder and that

- reasonable compensation for damages caused by any such obstruction shall be

" 'paid_to the lessee the amount thereof in case of difference to be settled by
.arbitration as hereinafter provided.

a h L 4 The said demised pieces of land shall be held by the lessee for a further of 10 years w.e.l. -
A 11.04.2015 to 10.04.2025 deferminable as hereinafter provided.

ST R "The lessee hér_ef)y agrees t__d pay during the said term the following (XXX) dead rent and
o seigniorage fee whichever is higher and also all cases which may, from time to time, be
- imposed by the Government. :

iy <7 (1) The yearly ( x x x.) dead rent of Rs.51,025/- in respect of the said demised
St ey e piecesofland. o m ot
CevoL0 L (). A Seignioragefee of (**) in respect of the said demised pieces of land.

"Rba‘d.'Mc'tﬂ :.‘Rs..90/_- (Rﬁppestincty) 'p¢r~M3. along with other taxes

6. The lessor may, during the currency of the lease, vary the rate of (xxx) dead rent and
~ the-seigniorage (xxX). “-, . A
7. . Itishereby agreed and declared that in regard to the said (knock down amount) dead rent
= _ and seigniorage fee the following conditions shallbe observed by the lessee.

22'(D).. o~ - The said dead rent of Rs. 51,.025/- “shall be paid without any deduction on or
e b_efore_28th day of February every year in advance.
L n 2 The said seigniorage fee Rs.90/-per M>. Along with other taxes Shall be
. paid before the same is removed from the said demised pieces of land.

8:;; ‘The i'gss;e hereby covenants with the lessor as follows;

~ (15( ".I‘o'p:ay the (knockdown amount) dead rent and seigniorage fee on the day
iy o N an(:) in manner aforesaid. . ‘ \ﬂ/ /k
o NeTervendya ‘ s W eedbonaeul el
= o T A . P - . AN
st _Z\e/sst:q S Y\T' R S g . ‘Ass. 1rector0t‘Mﬁi’e§zG%0 ogy,
o A , g h ‘ Rajamahendravaram.
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(2).  To bear, pay and discharge all existing and future rates, taxes, assessments, duties,

i impositions, outgoings and .burdens whatsoever imposed or charged upon the
demised pieces of land or the produce thereof or the bid amount, dead rent and
seigniorage fee hereby reserved or upon the owner or occupier in respect thereof
or payable by either in respect thereof except such charges or impositions as the
lessee is or may hereinafter be by law exempted from.

(2A)  Should any rent seigniorage fee or other sums due to the State Government under
the terms and conditions of these presents be not paid by the lessee/ lessees within
the prescribed time, the same may be recovered together with simple interest due
there on at the rate of twenty four per cent per annum on a certificate of such
officer as may be specified by the State Government by general or special order in-

i the same manner as on arrears of land revenue: ‘

(3). Before digging or opening any part of the said demised pieces of land for

. o . Road Metal & Boulders carefully to remove the surface soil to a depth of at least

\ o B Six meters and lay aside and store the same in some convenient part of the said

¥ I demised. pieces of land until the land from which it has been removed is again

' L restored to a state fit for cultivation as hereinafter provided.

(4). To effectually fence off the said demised pieces of land from the adjoining lands
and to keep the fences in good repair and conditions.

(5). © Not to assign, underlet or part with the possession of the demised land or any part
thereof without the written consent of the -lessor first obtained. [A quarry lease
granted by sealed tender-cum-auction for said is not open for transfer].

(6). . After working out any party of the said demised pieces of land forthwith to level
the same and replace the surface soil thereof and slope the edges, where
necessary, so as to afford convenient connection with the adjoining land.

(7). That the lessee shall keep correct accounts, in such form as the Assistant Director

: of Mines and- Geology concerned shall, from time to time, require and direct
showing the quantities and other particulars of the said mineral obtained by the
lessee from the said lands and also the number of persons employed in carrying
‘on the said quarrying operations therein and shall, from time to time, when so
directed by the Assistant Director of Mines and Geology concerned prepare and
maintain complete and correct plans of all quarries and workings in the said lands
and shall allow any officer thereunto, authorized by the lessor from time to time
and t any time, to examine such accounts and any such plans and shall, when so

“required, supply and furnish to the lessor all such information and returns
regarding all or any of the matters aforesaid as the lessor shall, from time to time,
require and direct. ) :

(8).  That if in the course of' quarrying any mineralf not specified in the lease is

I discovered the lessee or registered holder shall at once report such discovery to

- the Assistant Director of Mines and Geology concerned who shall obtain orders of

It By . the Government regarding the working of the samg,

N- jee\/{y\ éYo\

Lessee .

Asst{ Director of Mines & &330

_ : : ogy,
3 : ~ Rajamahendravaram.
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That the lessor’s agents, servants and workmen shall be at liberty at all reasonable
times during the said term, to inspect and examine the works carried on by the
. lessee under the liberties hereinbefore granted and the lessee shall and will, from
time to time, and at all times during the said term hereby granted conform to
observe all orders and’ regulations ‘which the lessor or his authorized agent as the
result of such inspection may from time to time see fit to impose to keep the lands
in good and substantial - repair, order and condition or in the interest of public

‘ lhealth and safety. .
O

The lessee shall without’ delay send to the Assistant Director of Mines and
Geology a report of any accident mvolvmg the death or injury to any person
which may or about the quarry-and shall observe all rules for the time being in
force regulatm gthe worl(mg of quarrles

That the lessee shall not without decur in the express sanction in writing of the
said Assistant Director of Mines and Geology cut down or injure any timer or
trees on the said lands but he may clear away bush wood or undergrowth which
interferes with any operations authorized by these presents on payment of due-

~ compensation for cutting or mJurmg trees growth in the said lands to the

departments concerned

- That ‘wherever necessary, pay to the person concerned, compensation for any Joss

. or ddmage which may be caused by the lessee to the surface of the demised pieces

of land or to anything shall not commence operatians until such compensation has
been paid. The lessee shall further always keep the lessor indemnified against any
_claim by any person for any loss or injury caused to competent authority to assess

“and fix any compensation payable by the lessee for any loss or injury done to him
or his property :

That if .required by the Ass1stant Director of-Mines and Geology, erect and
maintain at his own experse, boundary ‘pillars of subsistent material standing not
less than three feet above the boundary of the area leased to him and at intervals

of not more than thre¢ meters along the boundary, as delineated in the plan
attachecl to the lease deed.

If any ‘mineral not speclﬁed in the lease deed or agreement is discovered, the
. lessee or the reglstered holder shall-not win or dispose of such mineral without
'obtalmng the permission of [the. Director of Mines and Geology] the discovery of
_such'new minerals and obtain his permlssmn within a period of thirty days from
the date of the working of the mineral is begun, the Director of Mines and
Geology or Deputy Director, of Mines and Geology may levy enhanced
. seigniorage fee and acrea e assessment.

seig g g dira J\m:l

Asst.{Director oE'Mmes%tology,
Rajamahendravaram.
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(15)  The lessec or the registered holder shall strengthen and support to the satisfaction
of any Railway Administration concerned or the State Government as the case

may be, any part of the quarry which in the opinion of the Railway

Administration ot as the case: may . be, ihe State Government requires such
strengthening or support for the safety of any railway, reservoir, canal, road or
any other public works or structures.

(16)  That this lease may be terminated in respect of the whole or any part of the
- premises by six months notice in writing on either side. :

(17) ° That on such determination the'lessee shall have no right to compensation ofany -

kind.

~ (18)  That ‘the [Knock-down ambunt]/‘ dead rent and seigniorage fee payable under

(9-A)

i Lessee

o (i) to prohibit quarrying operations in part or the-whole of the area uan lease with

D NTedendsm An—

these presents shall be recoverable under the provisions of the Revenue Recovery
Act, 1864 thereof. '

(19). That the determination of the tenancy to deliverﬁup the demised land in such

condition as shall be in accordance with the provisions of these persons save that
lessee shall if so required by the lessor restore in manner provided by the’

foregoing covenant in that behalf the surface or any part of the land which has
been occupied, by. the Jessee for the purpose of the works hereby authorized and
' has not been so restored.’ "L :

(20). ._ In respect of granite, the lessee shall comply with provisions of the Granite,
i conservation And Development Rules, 1999) -

The lessor hereby covenants with the lessee that on the lessee paying the (knock down
amount) dead rent and seigniorage fee hereby reserved and that on observing and
performing the several covenants and stipulations herein the lessee shall peaceably hold
and enjoy the demised pieces of land and the liberties and powers hereby demised and
-granted during the said term without any .interruption by the lessor or any person
rightfully claiming under or in trust for him.

Government reserves the right, ----

(i) To cancel the quarry lease gra’n'té&m'd"e)igcﬁfeq"under these rules after giving a

" previous notice.

- recorded reasons] . .

Asst, Director of Mines & Geology,
ajamahendravaram.

B A IR
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10. It is hereby expressly agreed as follows;-

(1).  If any part of the [knock-down ‘amount] dead rent and seigniorage fee hereby

" reserved shall be unpaid for thirty days after becoming payable {whether formally

demanded or if the lessee while the demised pieces of land or any parl thercof

remain vested in him shall become involvement or if any covenant on the lessec’s

part herein contained shall not be performed or observed them and in any of the

said case it shall be lawful for the lessor at any time thereafter to declare to whole

or any part of the said sccurity deposit of Rs.1,53,075/- vide CFMS

ch.N0.51439253962021, Dt.08.03.2022 to be forfeited and also to renter upon

_ the demised pieces of land of any part thereof in the name of the whole and

thereupon this demise shall absolutely determine but without prejudice to the right

of action of the lessor in respect of any reach or non-observance of any lessee’s
covenants herein contained. ’

“(2)  [The expiry or determination of the leass, the lessee shall be at liberty to remove,
* . ‘carry and dispose- of all the stocks of-the mineral extracted and all engines,

-, machinery, articles ‘and-otlier things whatsoever (not being building or bricks or

"'stones) within one morith or extended period granted by the Government after

" .paying dead rent and seigniorage fee and other sums which may be due and
performing and obserying ‘the covenants on his part hereinbefore reserved and
contained and also making good any damages done by such removal butl not
building which shall be erected on the said demised places of land by the lessee
and left thereon at the determination of the lease and shall be the absolute
property of the lessor who shall not-pay any price for the same.]

“.(3) * Ifthe lessee shall have paid the (knock — down amount] dead rent and seigniorage
i " fee and duly observed and performed the covenants and conditions on his part
herein contained the said deposit of Rs.1,53,075/- shall be returned to him at the

- expiration of the said term of up to 10.04.2025.

"(4)  If any question of difference or dispute shall arise between the partics herelo or

"~ any persons claiming under them respectively concerning the [knock-down

arhount] dead rent and. Seignorage fee' hereby reserved or touching the

construction of any clause herein contained or the rights, duties or liabilities of the

_parties hereunder-or in any other way touching or arising out of these presents the

. same shall be referred to the Ditector of Mines and Geology who decision thereon
shall be final and binding on the parties thereto.

| /

0. NSewverdra 0 VfpedvowsfShagm
G S5 Lessee R Semi, B Asst/Director of Mines & Geology,
» : Rajamahendravaram.
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In witness whereof Sri M.Vishnuvardhana Rao, M.Sc., Asst. Director of Mines &
Geology, Rajamahendravaram, East Godavari District. Acting for and on behalf of and by
order and direction of the Government of Andhra Pradesh the lessee has here to set their hands

the day and year first above writing,

THE SCHEDULE -

Name of the Name of the Survey Extent Assessment Boundaries
Mandal Village . Field . North, South
: : * West and East
| 2 ' 3 4 - , 5 .6 :
Seethanagaram Nagampalli |* Sy.No.241 0.785 As per the rate Q.L..granted .
v , : Hects fixed by the sketch '
~ [+ . |'Revenue authorities enclosed

Smt N.Jeevendra, W/o Veera Vekata Satya Subba Rao, D.No.2-80, Nelaturu,

" Chagallu Village; Kovvuru Mandal, West Godavari District,

N Jeevend sa

Lessee

A . &
Asst\lpirector of Mines & Géology

R\

- Rajamahendravaram.



Proce. N0.927/Q/2021 - Dt. 22.02.2022

ANNEXURE

1)  The grantee should execute the lease deed In Form-"G” within 90 days from
the date of this order before the Asst.Director of Mines & Geology after
paying an amount three times equal to one year Dead Rent towards Security
Deposit and one year advance Dead Rent, Land Assessment, Surface Rent

- and Cesses on land Assessment. Further, the Dead Rent, Land Assessment,
Surface Rent and Cess on Land Assessment for the subsequent periods One
month in Advance every year (See Rule 10, Item 7 (1) of Form-"G" Lease
.Deed) and Rule 31 (iv) of APMMC Rules 1966.

2) The Grantee should not commence the quarrying operatlons unless the lease

N deed is executed. ‘ : _

3)  The Lessee shall carry out the quarrying operations within the boundaries of

d .the area shown In the plan appended to the lease deed (See Rule 28 (2)) .

4) No explosives shall be used by the lessee for the purpose of quarrying
without a proper License issued by the competent authority.

5) .. Mineral shall be supplied for the public purpose as and when required on the
' rate and fixed by the Deputy Director. _ )
6) No Minor Mineral shall be dispatched from the leased area without a va_hd
permit issued by the Asst.Director concerned or the officer nominated by him

in this behalf (See Rule 34 (1)). )

7)  The Lessee shall be made the Form-"K” application to the Asst.Director of

- Mines & Geology concerned duly enclosing Challan towards payment of
Seigniorage Fee for the proposed quantity to be dispatched at least 10 days
‘before the proposed date of Dispatch of the Mineral,

-8) The: Lessee shall pay Advance Dead Rent or Seigniorage Fee which ever is
higher (See Rule 10), : N

9) = The Lessee shall provide a way and allow other quarry lease holders to

_ dispatch their Mineral from their [eased areas.

10) .Ifin case any Mineral not specified in the lease is discovered the lessee shall
. at once report such discovery to the Asst.Director of Mines & Geology (See

-~ Rule 28 (1) and 31 (xviii).

11) "The Lessee shall erect and maintain at his own expenses boundary pillars
around the leased area as per Rule 28 (1) and 31 (vi) of APMMC Rules 1966,

12) The Lessee shall submit quarterly returns in Form-"C” to the Asst.Director of

- Mines & Geology and Dy.Director of Mines & Geology.

13) The Lessee shall keep correct and accurate accounts showing the quantity

and other particulars of all Minor Minerals obtained and despatches from the
quarry In. Form-"C”,

14) The Lessee shall commence quar
date of execution as required u
(See Rule iv), ,
15) The Lessee without delay send to the Asst.Director a report of any accidents
: involving the death or injury to any person which may occur in or around the
quarry and shall observe all rules for the time being in force regulating the

working of quarries, _— e
.16) The Lessee should not cut or injure in any tree of the area under lease
- without prior permission of the Dy.Director (See Rule 31 (x) of APMMC Rules

] 1966). '

.17)  The Lessee should obtain the permission of the Asst,D
.. any Bullding in the leased area belongs to the Government (See Ryle 31 (xi).
18) If the lessee stops the work without the prior sanction of the Asst.Director for

a continuous period of 6 Months for the reasons within his control the lease
granted for quarrying shall be liable for cancellation (See Rule 31 (xiii) 16).
-.19) The Lessee should not Sub-Lét .assign, transferee or otherwise disposed off

the area under lease without obtaining previous sanction of the Dy.Director
(See Rule 31 IX).

- 20) . The Lessee should produce the records to the Asst.Director and to the-

*Dy.Director before 30" April in every year or immediately after expiry of the
- lease whichever Is earlier or when demanded by Asst.Director or Dy.Director.

ryingj operations within two months from the
nder Rule 31 (xviii)) of APMMC Rules 1966

irector, before erecting

(P.T.0.)

" it : .
S8t mita s venid et
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21)
22)
23)
24)

22

2

The grantee should ablde by all rules of APMMC Rules 1966 and the
amendments made thereon from time to time durlng the tenure of the lease.
The grantee should submit the sales tax registration certificate to the
Asst.Director of Mines & Geology, before execution of the lease deed.

‘The grantee should submit the Clearance from Pollution Control Board to the

Asst.Director of Mines & Geology, before execution of the lease deed.

“21 (a) The lessee shall follow and effect to provisions of Labour Laws

pertalning to the employment, payment of wages and other welfare
measures to the Labour who are employed In quarrles and mines.

(b) The Lessee further shall take all precautionary measures In
Conducting mining operations as per the relevant stipulations
Made under Metalliferrous Mines Regulations, 1961.

'(c) Ifthe lessee violates the provisions as stipulated above and having
Confirmation from the Department concerned necessary action shall
be taken for cancellation of the lease, by glving an opportunity.”

N- j&'&Venﬁm e

OY.DIREETBR OF MINES &/GEOLOGY,
~ KAKINADA.

/\V‘\/’
Director of M!nﬂs and ’Geolog,

RAJAMAHENUC{ AVARAM
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@, v Government of India
Tl - Ministry of Environmeht, ForgStjand;C}Imate Change
W\ (Issued by the State Environment Impact Assessment
: Authority(SEIAA), Andhra radesh)

The MineOwner o
SMTN JEEVENDRA—LESSEE

D.No.-2-80, School Veedhi, Npar,Kalyanamandapam. Nethaluru, Chagallu
) Village/Mandal, West Godavari District, Andhra Pradesh-534342 -534342

» Sub]eci: Grant of Envlronfnenta\ Cleéréhbe (EC)to the proposed Project Activity '
under the provision of EIA-Notification 2(?06—rggarg!l\ng o

Sir/Madam, .

This is in referenca to your
in respect of ‘project submittgd
SIAJAP/MIN/227184/2021 dated:2DtNQ!
clearance granted to.the projgors

h for Environmental Clearance (EC)
“SEJAA vide proposal number
{gatticulars of the environmental

& Facilitation By Interactive;
ental Single=Wiridow HUb)

» 1. EC Identification No. ¥ 28004 F 132318
b 2 FlleNo. . % BG NN {92021 3460
! m 3.. ProjectType ; “Y ‘
‘ >:m: 4. Category: g o
> 5. Project/Activity Inél:ig‘l i 1@Le,rals
Scheduls.No. T Foes L
J = 6. Name of Project e AcE @\qﬁa-Léssee
ﬂ: 7. Name of Company/Organi: \ -\_Q;EEVENDRA—LESSEE
: lﬁ 8. Location of Project - TS IaNea Pradesh
I « ¥ 9. TORDate . CNIA
|
|

The project details along with terms and.conditions are appended herewith from page
no 2 onwards. L T O P VRN ‘

- o (e-signed)

. DR/P.V. HALAPATHI RAO
. “Member Secretary
SEIAA - (Andhra Pradesh)

Date: 26/01/2022 - LY

- (RrorAgtive and RESPans

ntal qlgqxqggai\sggy\ be.ane that has EC identiﬁéation-
%'ted‘. ‘ Please quote identification

s

| Note: A valid enyirapme
' number & E-Sigh.gen
 number in all fature ¢

EC Identification No. - quzaootAmazam' Flle No. - AP EG MIN', §:2021:3460. Date of Issue EC- 2610112022 Page10f10
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State Level Environment Impac Assessment Auth rity (SEIAA

Andhra Pradesh

Mini;tu of Environment, Forests & Climate Change

ernment of Indi '
D.No. 33-26 14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

Street, Kasturibaipet, Vuaynwadn-520010

EC Identification No. - EC22B001AP132318  File No.- AP EGMIN 9 3021 3460 - Date of Issue EC - 26/01/2022

REGD POST WITH ACK.DUE
Order No: SEIAA/APzEGmm/mozm 347/172.78/169.67

Sub:  SEIAA, A.P. — 0.785 Ha. Road Metal of Smt. N Jeevendra at Sy.No: 241,
Nagampalli Village, Secthanagaram Mandal, East Godavani District, Andhra

Pradesh - Environmcntal Clearance - lssucd Reg.

I This ‘has reference to your apphcatmn submitted through online on 20.11. 2021
(SIA!APIMINIZ27184/‘2()21) seekin wﬁnvuonmental Clearance for the proposcd mine of
0.785 Ha Road Metal at S ﬂb\“ml i“Naﬁnmpalh Village, Seethanagaram Mandal,

East Godavari District, & hn ,mgl%es bU(&Of Smt. N Jeevendra. It was reported

that the nearest human hal ltﬁ’tlﬁ VIZA iﬁ) ‘% (V) exists at a distance of about 0.70

Km from the mine lease ﬁm;}w% ‘w s,\( tﬁ3 capltal investment of the project is

-.Rs400Lakhs and capacit) 1};{?ﬁ} t :

gjj )

hu‘?u ‘1"
SLNo | Latltude - Longitude

1. j7°13'34.63502'7'N 81°45'09.18142"E

2. 17°13'30. 72658™ | -81°45'07.17010"E

k3 17°1329.69990"N 81°45'08.80978"E
) 4. 17°13'33. 49978"N 81°45'10.74180"E
ii. Ttis an open cast semi-mechanized mine. Life of Mine is 11 Years. The total mine lease

area is 0.785 Ha.

This proposal has been referred to SEAC, AP alang with all the documents submitted by the
proponent for their appraisal and for their specific: recommendations on EC aspect. The proposal
has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Apprai;sal Committee (SEAC) examined the
application, i in its meeting held on 14.12. 2021 to 16"12,202.1 The project proposal is for mining
' Road Metal in an area of 0.785 Ha with a proposed pr;qductmn quantity of Road Metal- 20,160

Page 2 of 1_0
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imil d to the
. . > a scheme should be limite:
) with a condition that the total Produ-;tjiznpgou;t)nsid project falls under Item No 1(a)f
v m . s ' - (i). Min:
. mJIAnn(;l santity as per Mining §cheu_1e/ plan6 4 its -amendments thereof - (i) ing o
a;i)_ptrl?vc l?cdule of the EIA Notification 200 tm} on-coal mine lease). The project proponen(;
ofha 5 ini in respect 01 NOT- g Committee note
minerals (<100 lha ‘;f ‘I\A/ml;mgaljeal\fizna;se; Consstf)ltant'attended.the I;egiglég;‘h;aj “hmundry, vide -
and their consultant, NS. Director of Mines s et area.
issued by the Asst. thi radius of 500 mtrs
that pﬂ;l‘;sé%Sl;t(S; there are six existing quarry arcas w1t11 tl-x:);h I?Io S.0.2269(E),dated 1st
Leter dated: 16.08.2021, B8 F0° % o the MoEFCC Notification NO- -8 ™00 g o
’ The project falls under B2 category g the project proposaIS, prcscntaﬁons, ¥ 1
! July, 2016, The Comumittec after examining the p o e of Environmenta
' o e detailed deliberations, recommencet: mittee 1n
| Notifications & OMs and detat life of mine is 11 years. The com
] Clearance for Road Metal— 20,160 m3/Annu. The life '

Tt Foﬂn'mla
| the approved Mining Plan,
| " the appraisal report clearly stated that they have approvedT]_]l: Slzgte Level Environment Impact

PR/DER and EMP for compliance by (0 prop’onent.os.m.zmz & 06.01.2022 examined the

" in i i 1d on P
I Assessment Authority (SEIAA), in its meeting he . . endations
|' ' proposal and the recommendations of SEAC and decided to- accept SEAC recomim
i

. 1AA. AP hereb
_aforesaid for strict compliance by the proponent and to 1551.:? Eg :;h;aff No.’ IA under thz
‘accords Environmental Clearance to;ﬂ-t!;g.-»pchCt as mentione dments issued under

provisions of the EIA Notiﬁcag{@@{j—?@f -aﬁﬁf’gts&:g&bscquent amen

! Environment (Protection) Act,,.]fgg,&;‘{su@eq g_ntation of the following specific and
' " ' TR e s W
general conditions: et e

i Part A. Special Conditions: ;

i. The proposalshall no

. a. Forest Act 1980% 3
_ b. Wild life (Profeohdi
. - ¢ CRZNotificatign, 2042
asl\ Vol

R d. The Eco sensitivéaréas asmotificdaing
‘ - e, Critically polluted agas asmotiied-by’CE
’ and also shall not harm live stdekizand/hjitian beings and disturb their activities.

755 - o di.  The total production during a scheme should be limited to the approved quantity as per

B  Mining scheme/ plan. .

.iil. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
i—‘aﬁﬁuﬁd the mine lease area for greenbelt development and other conditions are to be

2 L iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the

i approach road on either side of the road is to be developed and maintained. Entire

; gt - . greenbelt should be developed in the first year its¢lf, .

+-v.  The proponent is advised to ensure safety to animal and public life.

_ Part B. Specific Conﬂiﬁons:
~ L. Air Pollution:-

L Suitable drilling & cutting method shall: be 'ac_l('),ptéd to control dust ernissions as per
_ approved mining plan o ’ ’

E q L

EC Identification No. - EC228001AF1§2318 Flle No.-AP EGMIN 9 -2621 3460 Date of Issua EG - 26/01/2022 Page 3 of 10
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ii. The proponent shall comply-with the mining methodology mentioned in approved
" mining plan and Form1. ‘ '

§ii.  Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with ghc
local DFO/Agriculture Department. The proponent of. mine shall carry mining
operations in such a manoer so as o cause Jeast damage to the flora of the mining area
and nearby areas. He shall take immediate measures for planting in the same arca of
any other area selected by authorities not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations, In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concerned regulatory

. authority, by the proponent, without which mining shall not be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and unloading poipt,and transfer points. It shall be ensured that the
ambient air quality pmqﬁ?@téﬁv*%ﬁf ‘ fifipfosthe norms prescribéd by the Central

M-M-as vf‘[
1

* Pollution Control Boardh! ¥ lr%é jar neurrence of regulatory Authority must

be obtained by the pf‘@po{e%%iﬁ%&&% 4;'*;!‘
‘ - AR e, AN
v.  The proponent of xqmsé*ﬂ;; shall catryial i'qﬁﬁi;{fmppitodng in the core zone as well as
" buffer zone for RSPMFand Nojse*Iey ¥ fq‘%a‘i}gy of monitoring stations should be
i : " decided based on thg mietrolopichl de 5‘.%?:“% ical features and environmentally
'! s " and ecologically sensifiy& tatgereiand et enc § {monitoring should be undertaken in
<8 - consultation witBlARHE PradeshaRe "‘ﬁﬁzﬂénﬁd Board. The data so recorded

i

b " should be regulai‘hlgf';g_ﬁ-,,'f bﬁiﬁmg its Regional office located at
1 ‘ © Chennai and the Atighrad :gﬁﬁ'ol Board/Central Pollution Control

Board once in six montf;: PH
by the proponent.

b &

&Yt regulatory Authority must be obtained

vi  The proponent shall construct graded roads connecting the mining area to the nearby
roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vii. The proponent shall take precautions against noise arising out of mining operations

and shall be abated or controlled at the source so as to keep it within the permissible
Jimits- notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures. : :

. ] o. Proper and regular maintenance of vehicles and other equipment.

1 = o The proponent shall ensure that there shall be no excessive noise, while taking

l= . ' L up mining activity. ‘ by T

o  The workers employed shall be proyided with protection equipment and

" earmuffs etc. L
o Speed of trucks entering or leaving thie mire s to be limited to moderate speed
of 25 kmph to prevent undye-noisé from empty trucks.

- ¥ -

£C Ideniification No. - EC22B001AP132318  Flle No. - AP EGMIN_ 92021 3460 Dite of lssue EC - 26/01/2022  Page4of 10

L]




viii.

ix.

Whenever any damage to public buildings or monument

~ Authority must be obtained by the propon

28

s is apprehended due to their
ientific investigations shall be carried out by the

imi ining lease area, SC \
proximity (0 S S d vibrations caused by blasting

holder of mining.lease SO a8 to keep the groun R
operations within gafe limit. In such cases, Prior concurrence _of concerne egulatory
ent, without. which, mining ghall not be

taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority. '

2) Water Pollution:-

'i,

il

" EC Identification No. - EC228001AP132318  Flle No.- AP EG MIN

As per records the source of water is Bore well. Total water requirement is 4.50 KLD.
Out of that 1.80 KLD is used for Water sprinkling on haul Roads; 1.70 KLD 1s used
for Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

Garland drain and Siltation ponglns;c{&appropriate size should be constructed for the
working pit to arrest fl l@”gg_ﬁ*‘éﬂk}&nﬁ%iedﬁ%int. The water so collected should be
utilized for watering.&lf i ““%’f‘&gﬁ%kégﬁn belt development etc. The drains

! A
- should be regularly“gesil h‘%’a’fﬁ Sfadfte
Prior concurrence of Repulatdty Authotit

dfterinonsoon, and maintained properly.
before taking up migir; R

’flé;fmed shall be taken for this activity

kst ]

The proponent of ' %%t ' S Al possible precautions to prevent or reduce the
dischiarge of m)‘gm-,%n bojectionable A jlid<e L}‘i_ex},t_s from mine, workshop, tailing
ponds into surfabﬁ%ﬁ s il ‘nd useable lands to a minimum.
The effluents shalﬂg‘fe ,' %} & £reqly

notified under Environmeatal/(Protestion ¢ 1986. Prior concurrence of Regulato
Authority concerned SHAIN; bE taken, & it ini By
Monitoring of ground water Jevel and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be

. submitted regularly to the MOE&F and its Regional Office Vijayawada, CGWA, and

the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
-observed that the ground water table is getting depleted due to the mining activity,

~‘necessary correction measures shall be carried out in consultation with concerned

Regulatory Authority.

. Suitable consy;rvation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authiority.

Permission from the competent authority. should be obtained for drawl of ground
water, if any, required for this project. . ' :

92021 3460 ' Date of Issue EC - 26/01/2022  Page50af10
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~ ' . 3)Solid Waste :- ' :

\ b T“l’SUil‘-.Wherever top soil exists and is to be excavated for mining operations,
remove it _separately and the top soil so.removed shall be utilized for restoration or
_reha-bfh_tatwn of the land, which is no longer required for mine operations or for
sta_bxhzmg or landscaping the external dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored scparately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

{i.,. Overburden: The proponent of mine shall take steps so that the overburden, waste

rock, rejects and fines generated during mining operations shall be stored in separate

~ dumps preferably on impervious grounds. The waste rock, overburden etc. shall be

backfilled into the mine excavations so as to restore the land to its original usc as far

as possible. In the case of non feasibility of back filling, the waste dump shall be

suitably terraced and stabilizes through the vegetation. The proponent shall maintain

proper angle of reposc to ensure stability to the dump. Prior concurrerce of Regulatory
Authority must be taken for this activity.

' “‘_“I:“;\'%,—""}'k-; p— ' . s
iii.- The proponent of the @iﬁ’é-;-,’é“ﬁ’all‘;;«fcgffét}jl f-required number of retaining walls to

.

provide stability to ﬂxp&dmﬁps@“@?yﬁqnsw ﬁ*ﬁ%w retaining walls shall be based on the
rainfall data, Prior conicyrTen: R Mli?‘«}xﬁfhority must be taken for this activity.

%

iv.  The proponent of mings Strich ,@ggi'fg&!ﬁjnumbcr of garland drains to arrest
mineral particles b,egnéi‘f‘ YicdiawaY as moff diting rainy seasons around the dump
yards. Di.ménsionig,gf’i, ‘ f‘féi ”ﬁg,sﬁali%be based on rainfall data. Prior
concurrence of Regl_;rl_f“ ¢ il F'hétaken for this activity.

T WA

tﬁ*ef%m,lﬁe; iallpindestakes pﬁ%’gcd' restoration, reclamation and
rehabilitation of thé’flacnﬁ'%ﬂ'“é S4Yyk e minjitg operations and shall complete this

work before the conchs xqg ﬁﬁﬁéﬁq mpe?ﬁﬁ’gﬁs %nd the abandonment of the mine. This
activity shall be taken up ﬁ’ﬁdgrgl;{ sildanee of Appropriate Regulatory Authority, by

the proponent, to ensure that environment is protected.

vi  The proponent will be squarely responsible for proper implementation of solid waste
management . plan, prevention of air pollution, water pollution, and any other kind
of poliution/health hazard.

- Part C. General Conditions:

i, This order is valid a period of 110 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P,, whichever is carlier.

i, ‘'While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
" in G.O RT No 239 dt 16.04.2020 and Meitio. No/ covid-19/2020/HIMFW dt 18.04.2020
. issued by Medical, Health and Family welfaf¢ department, Government of AP and the

Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupul ously.

EC Identification No. - EC22B001AP132318  Flle No. - AP EGMIN 9 2021 3460 Date of issue EC - 26/01/2022  Page 6 of 10
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. . " i venue
iii. The' proponent shall scrupulously follow * any cqndmons Stillzngsgrnlgenll{cbodies
' " department/ Panchayat Ray Municipal adn}mlsumonﬂocal se gd o lfe, The
(Gram panchayat/Gram sccretariat) in ensunng safety to human an E il i30E

APPCB to ensure the same while according CFE/CFO. The APPCB to 'en

while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost. '

v. In respect of government land for mining, the responsibility fixed on AD mines t0 check

_ whether necessary clearances from revenue department are obtained.

" vi. In case of patta land while grantmg mine lease ADMG should verify the land lease
documents. - :

“vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
ed by the forest department, Government of

~ adhere to the mining conditions stipyl:
- Andhra Pradesh. . :‘"‘.3,3,7-3»%?1:};’“; .
. . . l?*q AT Y ‘E‘F&K Wy
‘ ‘ R e e
viii. Any change in nﬁning"fplg% rqdtetid ﬁ};grl%gftﬁ‘éthodology the proponent shall apply
afresh EC. i*;"mé';%}fi“;% gt Tk ”‘@%
: F R Bl S0 R
ix. While taking up mmnﬁxl%g£ ﬁ nent:dhall meticulously follow approved

mining plan/Form-1ENES & 5.0

H

s ) . o i + }: ’ Vi, 5 £l m. «‘. d’ﬂ"'
xi. “Consent for Estab]ishli\eﬁﬁ;r GO "';_J ng;ation” shall be obtained from Andhra
Pradesh Pollution Control Boaidglq@eﬁ&ﬁ%nd Water Act and effectively comply with

all the conditions stipulated thereof.

xii.”"No change in mining technology and scope of working should be made without prior

- approval of the SEIAA, AP. No further expansion or modifications in the mine shall be

carried out without prior approval-of the SEIAA, AP/ MoE&F, Gol, New Delhi, as
applicable. :

xiii. Personnel working in dusty areas shall be provided by the proponent with protective
 respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and

. guidance of Regulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that ‘no‘j;atural watercourse and]o‘r'.water resources
" shall be obstructed due to any mining -operations. Necessary safeguard measures to

protect the first order streams, if any, o 'ing:t.ij:lg‘frgm the mine lease shall be taken.

" EC Identfication No. - EC22B001AP132318  Flle No.-AP EGMIN 820213460 Date of Issue EC-26/01/2022  Page7of 10
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XV.

X

Xviil,

xxi. - Post Environmen
to submit half yearly comp

xxil.

31

Occupational ;
p health surveillance program of the workers should be undertaken

periodicall ; ion
y to observe any contractions due to exposure to dust and take corrective

measures, if needed. Prior i io i
o Rt mstchtlons and guidance of Regulatory authority shall be

- get-up under the contro

the Organization.

vii.

A separate environmen

tlal mannge:ment cell .with suitable qualified personnel should be
of a Senior Executive, who will report directly to the Head of -

T , . :
he funds earmarked for environmental protcction measures (Capital cost Rs.4.88

. Lakhs and Recnrring cost Rs.4,98 Lakhsl;)nnum) should be kept in separate account

and should not be diverted for other purpose. Year wise expenditure should be reported

to the Ministry and its Regional Office located at Vijayawada.

At least 2% of the total project cost shall be allocated for Corporate Environment

Responsibility (CER) and item-wise details along with time bound action plan shall be

prepared in accor
IA.II, dated.01.05.2018 mc}fﬁ{lﬁm it to the PE
F ot N T e Yo

Vijayawada, -

XiX.

MOoEF&CC, Vijayaya

XX, The project propo eﬁ‘_t;'f}s'

Officials from the Regjoy
Pradesh through the And
the implementation of
facilities and docurients/
complete set of all ¢ eid

25

-

the stipulated environme

(both in hard copies as welldsb; .ﬁ{nﬂ& 2]
Vijayawada, SEIA
District Collector and AP. Pollution Control Board. The proponent

Regional Office,

Board, Bangalore,
shall upload the status 0

periodically.

ha Pra
envi
Hatal

&

5}

£ compliance of the enviro

including results of monitored data on their websites and

dance to the MSE’F&J g’s office Memorandum No.F.No.22-65/2017-

oy I,A::f:i , AP and Ministry’s Regional Office,

e, nly]
e o

.
)fficeeafy OEF&C  Vijayawada / The SEIAA, Andhra
adeghPalluti ont &01 Board, who would be monitoring

i,j: it s gl d . .
qnmental, :?; puards: ‘\should be given full co-operation,

¥ el :‘ﬁ%gonents during their inspection. A
ﬁf em'{.g ed to the CCF, Regional Office to
.
mon! .L.,ui}'ﬁorts on the status of compliance of
toContitiphs including rosults of monitored data

ygosthie Ministry of Environment & Forests, its
éI.AA, ‘A’P;, Zonal Office of Central Pollution Control

nmental clearance conditions
shall update the sameé

t Clearance Monitoring: It ghall be mandatory for the project managet
liance reports it respect of the stipulated prior EC terms and

on 1% June and 1% December of each

conditions 1n fard and soft copy to SEIAA _

calendar year. (Re
Forests Notification,

monitor the EC condi_tiqns,stip\ﬂated_ by SEIAA as per GO MS No
018 of EFS&T Dept., and-ensure the compliance.

The APPCB s
120 dated 01.11.2

xxiii. The proponent shall obtain

authorities for all the above con

EC |dentification No. - EC22B8001. AP1 323

i8  FileNo.

fer 10(i) and 10iD) of 5.0. 1533(E) of Ministry of Environment and
New Delhi, dt 14% September, 2006.)

issions and coqtinued guidance from regulatory

prior permiss!

itions wherwﬂr itis required.

L) S

-AP EG MIN 92021 3460 Date of Issue EC - 26/01/2022 page 8 of 10
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' Yours faithfully,

Signature N Teeve n ‘2; =
Name of the applicant
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«xiv. All safety norms as stipulated in various laws and statutes 51“:11_1,::5 z:im‘ﬁglggsll);
followed by the proponent, PCB shall ensure compliance to the conditt P
SEIAA. ' R

<xv. The Proponent shall follow G.0. Ms 107 dated 30.07.2016 of Tndustries & Commerce
(Mines-11) Department wherever applicable. :

‘ " xxvi Consent for Establishment” shall be obtained from Andhra Pradesh qululion fotnt_rtcél
\ ' Board under Air and Water Act before the start of any activity /construction WOrK 2 Sie.

xxvii, The project proponent shall submit the copies of the environmental clearance fo the

‘\ Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
l

1

:

offices of the Government who in turn has to display the same for 30 days from the date
of receipt. :

xxviil. The environmental statement for each financial year ending 31 March in_Form-V as
* mandated is to be submitted by v;gg'gggject'proponent to the A.P. Pollution Control
Board as prescribed mde@tﬁé’%&%ﬁdﬂgm& rotection) Rules, 1986, as amended
5 : subsequently, shall alsg,qg'g;pfuﬂ ?’f@;&?@’égs@:é;@ﬂthc company along with the status of
' ' compliance of envkonn}g;ltﬁlé"f" “}m\@jglgﬁbnfand shall also be sent to the Regional
office of the Ministry oﬁ"‘Eﬁf mﬁcptragdxgrés&, Vijayawada by e-mail.
FHE S ol WY
xxix. The project authorities sp‘u@}f ?&sﬁa&t}ga}t’ in two local newspapers widely
. circulated, one of which sgﬁa}\l‘ﬂ%m‘ﬁlfeﬁ j gsiﬁggr language of the locality concerned,
i iSsug of, eflgiew I8 Jelty f {nforming that the project has been
}fﬁ?éaga’anﬁ?aﬁ)g ) ?é Eiéarance letter is available with the
- xxx. The proponent shall ob'iaﬁil g'lfjn‘ 67 mandator{t clearances from respective departments
: before taking-up the mining Activitye{ ST

accorded environm’gﬁt
State Pollution Conﬁg,L :

S

" xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
- Tribunal, if preferre

d, within a period of 30 days as prescribed under Section 16 of the
Natiopal Green Tribunal Act, 2010’

" xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
" with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

iii. The SEIAA may revoke or suspend the arder, if implementation of any of the above
o conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection,

- xuxv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
N obtained by the proponent through: suppression of any information or furnishing false
information. ' b T :

1
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xxxv, The above conditions will be enforced mtcr-aha under the provisions of the Water
(Provention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protectlon) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules,

| ]
MEMBER SECRETARY, MEMBER, CHAIRMAN, J
| SEIAA, AP, | SEIAA AP, SEIAA, A.P.

To

Smt. N Jeevendra, Lessee,

D.No. 2-80, School Veedhi,

Near Kalyanamandapam,

Neethaluru, Chagallu (V&M),

“West Godavan District-534342, *&-‘ & .,&Ifﬁr

Andhra Pradesh, :vr,ggl !_‘A.-z, Q_\g&:ﬁ ,‘;»
Ph.No. 9440730376 x};‘{’-‘?’ ! ‘\*:ﬁ';%"% ,\
£ ﬁﬁm ?h :

Copy to: { B ‘"
1, The Chairman, SEAC, AP'#fGrM%\Sﬁ i
2. The Member Secrctaxy’@ AE%CB&” h dfofnlationy
3. The EE, RO: Kakina @?@B&f Sifria g"’ e
4. TheReglonaIOEﬁceg‘gM &Ec 0, ,a -3"‘

5

6

7

da 56? kind information.
. The Secretary, MoEF&QG, 7 Wi elhg i deﬁformahom
. Monitoring cell, MoEF&(;C % Ne%’ﬁ)el;glnf’qr«land information.

. The District Collector, East Gogayéan ﬁg@& %Andhra Pradesh for kind information.

; y A Ws22pM -
EC Identification No, - EC228001AP132318  Flle No. - AP EGMIN 920213460 Date of Issue G- 25/21/2022 Page 10 o 10
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Enn ANDHRA PRADESH POLLUTION CONTROL BOARD
@?—-—‘—‘—— : ZONAL OFFICE :: VISAKHAPATNAM
AN D.N0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018,

Ph:0891-2719380

RED CATEGORY',

Sub:

APPCB - ZO - VSP - CONSENT FOR ES’I’ABLISHMENT (CFE) - 0. 785 Ha. Road
Metal mine of Smt. N. Jeevendra at Sy.No: 241, Nagampalli Village,
‘Seethanagaram Mandal, East Godavarl District - Consent for Establishment of
the Board under Section 25 of Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981

"' —Issued - Reg.
Ref: 1) EC Order No. SE[AA/AP/EG/MIN/7/2021/3347/172.78/169.67.
Dt.26.01.2022.
2) CFE application received at Regional Office, Kakinada on 31.01. 2022 through
OCMMS.

3) R.O’s inspection report received at ZO Visakhapatnam on 07.02.2022.
4) CFE committee meeting held on 11.02.2022 at APPCB, ZO, Visakhapatnam.

LR R

. Smt, N. Jeevendra submitted an application to the Board vide ref. 2 cited, seeking

" Consent for Establishment, (CFE) to carryout semi mechanized open cast mining to

. Hillock followed by road. Nagampallt Vﬂlagel

excavate the following mineral with installed capacities as mentioned below, with a
proposed project cost of Rs.40.0 Lakhs. (Rupees forty lakhs only)

NS(‘, Name of the Products . . Capacity
Mining -of Road Metal over an extent "
1. I _ ofO 785 Ha, ‘ 20,161) m3/annum

. As per the application and Environmental Clearance (EC) Order, the above mining

activity is to be carried out at Sy No.241, Nagampalli Village, Seethanagaram

Mandal, East Godavari District ‘at the following geo co-ordinates in an area of

0.785Ha. .
S.No | Latitude : Longitude
1 17°13'34.63502°'N | 81°45'09.18142"E
2. 17°13'30.72658"N Bi°45'07.1ﬁ10"E
3. 17°13'29,69990"N 81°45'08.80978"E
4, "17°13'33.49978"N 81°45'10,74180"E

The above site was inspected by the Environmental Engineer, A.P Pollution Control
Board, Reglonal Office, Kakinada on 05 02 2022; andfound that the mine is surrounded
by East: Hillock; West: Hillock followed by ‘puntha road; North: Hillock & South:
"ting zs ata dlStanC& of about 700m

from the mine area. o,
The Board, after careful scrutiny of the applicamn, verlﬂcanon report of Regional
'mmxttee, hereby issue CONSENT

Officer, Kakinada and recommendatmn of the CF‘ (

L1
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I'OR ESTABLISHMENT to the mine, under Section 25 of Water (Prevention and Control
.of Pollunon) Act, 1974 and under Sectlon 21 of Anr (Prevention and Control of Pollution)

- Act, 1981 and the rules made there under. This Order Is issued to mine the mineral
" mentioned at para (1) only.

5. This Consent Order issued is subject to the conditlons mentioned in Schedule ‘A’ and
Schedule'B".

6. This order is issued from pollution control point of view only. Zoning and other
regulations are not considered I
7

This order is valid for a period of 7 Years or the expiry date of mine lease or land
lease permd issued by the Government of AP, whlchever is earher

{_ Digitally signed by

Ra.lend ra :{,Rajendra Reddy Thuraka
_Pate: 2022.02.15
Reddy ThuraKa 17:32:56 +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules “A & B". ;
fo

" Smt. N. Jeevendra,

~ Sy.No.241, Nagampalli Village,

Seethanagaram Mandal,
East Godavari District.

- Copy to Environmental Engineer, AP Pollution Control Board, Regional Office,
Kakinada for Information and necessary action.

Pago2ofd T -

L1
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1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board orce in six months.

2. Separate energy meters shall be provided for water consumption and air pellution
control equipments to record energy consumed.

3. The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before.commencement of the activity, including trial
production. ' :

© 4. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Alr (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions Imposed herein and to make such qlternation
as deemed fit and stipulate any additional conditions by the Board.

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous

. place for the information of the inspection officers of different departments. ,
6. Compensation is to be paid for any environmental damage caused by it, as fixed by the
" Collector and District Magistrate as civil liability.

7. The Rules and Regulations notified by Ministry of Law and Juistice, Government of India, -
regarding the Public Liability Insurance At, 1991 shall be followed.

8. If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

— . .

D L - s e ;
" 1. *The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
. approval. : 0 '
2. Suitable blasting method shall be adopted to control dust emissions as per DMG approved

- mining plan. - S )

3.. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety
= also have to be complied compulserily and necessary measures should be taken to

. minimize the impact on Environment. ' ’ '

4. Garland drain and siltation ponds of appropriate size should be constructed for the

. working pit to arrest flow of silt and sediment.- :
" 5. The proponent shall construct retention wall around the dump and also construct garland
" drain to arrest mined particles being carried away as run off during rainy season around
the dump yard. ’ ’

6. The source of water is bore well and the maximum permitted water consumption shall

not exceed the following quantities. ] '

S.No. | Purpose - . Quantity
1. . | Dustsuppression - 1.8 Kilo Liters/Day
2. | Greenbelt : : 1.7 Kilo Liters/Day
3. | Domestic 1.0Kilo Liters/Day
| Total | ‘4.5 Kilo Liters/Da

' T The maximum waste water generation (KLD) shall notexceed the following:

S.No.| -~ Purpose . |- Quantity
1, | Domestic . 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day
S. No. Wastewater generation. | Mode of disposal
| 1. | Domestic: 0.5 Kilo Liters/Day . Septic tank. "

8, The mining activity shall not exceed the following Ambijent Air Quality standards
measured at the periphery of activity - S0z -80:j4g/m?, NOx - 80 pg/m3, PM2s - 60 pg/m3,
PM1o-100pg/m3, B s 0

" Noiselevels; Daytime (6 AM to 10 PM)-75dB.(4),

] , Night time (10 PM to.6 AM) - 70 dB.(4).”

9. The proponent shall provide dust suppression. measures like water spraying

arrangements on haul roads, loading & unloading ateasand material handing areas.

Page3ofa. o
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10.The alr pollution control equipment like water sprinklers shall be installed along with the
. commissfoning of the activity, ' ‘
11.The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to Regional Office,
APPCB, Visalchapatnam regularly.
12.The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dt.11.01.2010 issued
. by MoE&F, Gol to control the noise to the prescribed levels.
13.The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 18.11.2009, : i e :
ERAL DITIONS; : '
14.The proponent shall ensure compliance of guidelines issued in G.0. RtNo.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No.40-3/2 020/DM-DA, dt.15.04.2020 scrupulously.
15.The proponent shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to hifman and animal life.
16.The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada In the Environmental Clearance order dated:
. 26012022, . - :
17. The mining shall be carried out as per the approved mine plan.
18. The proponent shall store the mine rejects and overburden-within the earmarked mine
. lease area as per the approved mine plan. :
19. The proponent shall adopt fugitive dust control measures such as water sprinkling near
. loading areas, on haul roads etc, ) -
20. The proponent shall utilize the top soil for green belt development.
21. The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area, - ' L
"22, The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the
mine lease area and develop greenbelt with tall growing trees. Greenbelt development
shall be started along with the construction activity.
23. The avenue plantation with all plants of at least 1.5 m height for 1 km length of the
* approach road on either side of. the road is.to be developed and marinated entire
greenbelt should be developed in the first itself.- 2
. 24." The fugitive emissions from all sources shall be controlled regularly.
25, The proponent shall take necessary measures for contral of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan. ' .
. 26, The proponent shall not operate the mine without obtaining CFO of the Board.
27, The proponent shall ensure that there shall not be any change in the process
"+ technology, source & composition of raw materials and scope of working without prior
*  approval from the Board. g 0 : ' .
28. Concealing the factual data.or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action.under the provisions of relevant pollution
control Acts. - N
29. The order is issued without prejudice to the rights and contentions of this Board in any
. court of law. . TR T :
* .30. The Board reserves its right-to modify abové conditions or stipulate any additional
", conditions including revocation of this order in the interest of environment protection.

PPN N " Digitally signed by Rajendra
. Ra Jendl’ a Reddy Thuraka

i o | ey REddyThura,k ~_‘f§§?§§pzz.oz.1517.33.07
; . : : " . JOINT CHIER ENVIRONMENTAL ENGINEER
o I e T e b
Smt. N, Jeevendra, '
Sy-No: 241, Nagampalll Village, i
" Seethanagaram Mandal, . ‘ R Rl
*  East Godavarl District. A E PR
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‘ : ANUHRA PRADESH POLI.UTION CONTROL BOARD
—— N ZONAL OFFICE 3t VISAKHAPATNAM

o il) Emissmns from chimneys: -

* " 'l'o

o D.No.39 33-20/4/1,Madlmvadharu Vuda Co!ony, Visakhapatnam - 530018,
; M:‘é\‘ = A " Ph:0891-2719300
7
RED CATEGORY -
* CONSENT ORDER .
mmmmmmmmsuﬂmmﬁw nam.lﬁﬂ&zm

" "CONSBNT is hcrcby granted for Operation under sectlon 25/26 of the Water (Prevenﬁon & E

*Control of Pollution) Act, 1974 and under. section 21 of Air (Prevention & Control of . '

Pollution) Act 1981 and amendments thereof and the rules and orders made there under '

(herefnafter referred to as 'the Acts’, “the Rules') to: .

0. 785 Ha.,, Road Metal mine omet. N: ]cevendra
Sy.No: 24-1
Nagampalli Village, Seet.hanagaram M:mdal, 5

. East Godavarl Distrlct.

. ('Hereinafter referred to as 'the Apphcanf) authonzlng to operate the mdustrlal plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below;

' i) Outlets for discharge of efﬂuents.

Outlet L Max Daily - - ST
‘No. OutletDescrlpuon Discharge - | Point of stpqsal

1 Domestlc 1,05 Kﬂb Li’tt_arsta.\'y',: ' Se'ptictank

Chxmney : . ) Quantlty of Emlssiqns at
No : Descrlption of Chunney | pealk flow (ms/hr)

This consent order is valid for the followmg products along with quannues mdxcated only

S.No.| . °  Products " Quantity
L Mining of Road lﬁeml nver an 1 .
5 & extent of 0.785 Ha, . ' 2‘0'160 i / annum

t .,This order. is sub;ect to the pro\nsmns of the Acts and the Rules’ and*orders made
""" thereunder and further subject ta the terms a

) ( :condluons mcorporated in the schedule A
" &Benclosed to this order. - o

' This order consent Authorlzation shall be valid fora penod ending with the ﬂm

¢ Digltally signed by
Rajendra Reddy Thuraka
ate. 2022.03. 16 11:18:34

Smt. N~)eevendra

SyNo:241, " e
*'Nagampalli Village, Seethanagar i Mandal;

East Godavarl D[strlpt. RN

- Copy to the Envlronmgnta]\
| and necessaryactlon.
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*.1;" Any up-set condition In any activity of the. Mining unit, which may result in, {ncreased
violation of standards stipulated in this order shall be Informed to' this Board, under
" intimation to the Collector and-District Maglstrate arid take immediate action to bring
~down the discharge / emission below thie limlts. - ‘ ,
2. The Mining unit should carryout analysls of alr emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board. - . ‘
3: All the rules & regulations notified by Minfstry of Law and Justice, Government of Indla -
©* regarding Public Liability Insurance Act, 1991 should be followed as applicable.
4. - The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
“-. the main gate indicating- the products, ‘effluent - discharge standards, air emission
standards, hazardous waste quantities and validity.of CFO and exhibit the CFO order at
. aprominentplace in the factorypremises. - .- : e
5. Notwithstanding anything contained.in this consent order, the Board hereby reserves -
the right and powers to review / revoke any and/or all the conditions imposed herein
" above and to make such variations'as deemed fit for the purpose of. the Acts by the
.. Board. - . - .o :
6. The Mining Unit shall submit Environment statement in Form V before 30th September .
.| everyyearasper Rule No.14 of E (P) Rules, 1986 & amendments thereof. _ '
+ "+ 7. The Mining Unit should make applications through Online for renewal of Consent (under
0. . Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
o - date-of. expiry of this order, along with prescribed fee under Water and Air Acts and
" detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
- Board. The Mining Unit should immediately submit the revised application for consent
* to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall -
. . be informed to the Board. The person authorized should not let out the premises / lend
. ['sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board. ) SR - ' ' '
8., Any person aggrieved by an order made by the State Board under Section 25, Section 26,
. Section 27 of Water Act, 1974 or Section 21/22 of AirAct, 1981 may within thirty days
*" from the date on which the order is communicated to him, prefer an appeal as per
.. 7" Andhra Pradesh Water Rules, 1976 and-Air Rules- 1982, to Appellate authority-
;= .- +% - constituted under Section 28 of .the, Water(Prevention and Control of Pollution) Act, .
1974 and Section 31 of the Air(Prevention-and Control of Pollution) Act, 1981,

.

‘1. The mining unit shall start mining activity only after complying with CFE conditions as
. per commitment given in the undertaking letter dated 19.02.2022. :
" . 2. The mining unit shall submit'the'comp.l;ig{ ¢:status along with pho tographic evidences
.. ..° - within2months. ' "~ e o W b SRS
’ 3. The mining unit shall carryout.mining activity within the respective boundaries only,
. - - asmentioned in EC Order dated 26.01.2022 and in CFE order dated 15.02.2022.
” 4, The mining unit shall adopt suitable m g:methods. as:per approved mining plan &

DMQ'appro,val. 6 A _ »
S e e 5. Suitable blasting -method  shall be adopted: o' control dust emissions as per DMG
AL S R ST A ©*_approved miningplan. .. i ot CTR I Vi : s ;

ed by Directorate General of Mines
rily-and necessary measures should be

- - Safety shall also ave.to be.complie
7.2, taken to _minimiz'e'ghé impact on E

"',. nj o sy P H . i
S . 5 . L v % g .
: WA Ay, s .

6. The. regulations for 'danger'?dgie l(500m
' ilied

Sl - .“ n” The “source of water being b l'b"'wmg is the permitted. water N
o - consumption: S ' - b :
. + . ['s.No. | | ~ . Purp: "~ Quantity_
S T Y 1 - | Dustsuppréssion: .8 Kilo Liters/Day
St R PR v . [ 2 [Greenbelt” - Kilo Liters/Day
o ' : SR - | Domestic: - - 1.0 Kilo Litets/Day
b . - Kilo Liters/Day
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~ Separate meters with necessary pipe-line shall be ‘malntalned for assessing the
o quantity of water used for each of the purposes mentioned above. ' :
8. The industry shall ensure compliance of the Natlonal Ambient Air quality standards
~ motified by MoE&F, Gol vide notification GSR 826(E), dt16.11.2009 at the boundary of
. thie premises during regular operation. - ; o " ‘

9. The industry shall take measures to-comply with ﬂ)_e provisions Jaid down under Noise - '

"pollution (Regulation anidt Control) Amendment Rules, 2010 dated 11.01.2010 issued

: _ . byMoE&F, Gol to' control the noisé to the prescribed levels.
’ " " 10.The mining unit shall construct and maintain the following measures to control erosion " -
o . ~ of dumps: e E e : i ‘ '
R o . "> Retention/toe walls shall be provided and maintained at the foot of the dumps.
F $. Worked out slopes are'to be stabilized by planting-appropriate shrub / grass
. species on the slopes.. ' IR :
+ 11, The mining unit shall construct retention wall around the dump and a]so_construct
L R garland drain to arrest mined particles being carried away as run off during rainy
R 5 .s.eason‘g}'oundthe.dumpyard._ B e BT, v
R .. 12.Garland drain and siltation ponds of.adeq'uate size should be constructed for working
pitto grrest‘ﬂdw‘ofsiltandse_diment.. o e e e, T
.+13.The Mining unit shall provide water sprinklers _f‘orr wetting the roads and at dust .
generating sources to control fu'gitivé'dust‘t_emisstons. - -

14, Greenbelt shall be developed at possible areas around the boundary.

© 15.The miﬁing_ unit shall -ensure compliance of ‘guidelines issued‘ 'in G.0. Rt.No.239,
© " d416.04:2020 and Memo No. covid-19/2020/HMFW, dt18.04.2020 issued by Medical,
. health and Family welfare department, Government of AP ‘and the Ministry of Home
~ Affairs order No. 49—3/2Q;0/DM-D’A, dt.15.0%;2020.isgf({ptﬂously. % -
: ,'16.'The, miniﬁg unit shall scrupulously follow any,-é&ﬁ"ﬂitions §_;ip1ilated by Revenue

department/Panchayat Raj /Municipal administration/Local 'self ‘government bodies
(Gram Panchayat/Gram secretaridt) in-ensuring safety to human and animal life.
- 17, The Mining unit shall'rﬁéintain‘.thé--fol‘loyving records and the same shall be made
. .available to the fnspecting officers oftheBoard: ~ = j & 5
"a Dailyproductiondetails  * - 3

.- b. LogBooks for pollution control systems..
. e’ Solid waste genqxjated'gnd'dispo;ed,_ Y A
 Ha Cod Inspection book. - ‘ Ny " _ |
T N '18.The Mining unit -shall not increase | the- capacity beyond the permitted capacity

.. ... mentionedinthis order, without obtainirig CFE/CFO 0f the-Board.
PR TR " 19, The Mining unit shall scrupulously. comply’ with- conditions stipulated by the SEIAA, .

“*..+ - . MoEF&CC, Vijayawada in the Environmental Clearance order dated: 26.01.2022.

*.'20.The Mining unit shall not cause 'groui;d‘iwgier;pgﬂﬁﬁgri in and around the Mining unit
premises. - ' : R .

' Mimng Lease Area.

".' O _é,l.lAll thie waste material gh’ouldbe;asqom.mddé,teq&ﬁ.t.bf"
AN ‘ &iid quality, should be havled

22, All mining products ,and."re]e_qw;'i-'ﬁijespe
“within the mine lease area, - -

"7 . 23.Dumping of overburden, if d@e,ﬁj@ul" ng p:yramid_bénch fr.mrmatfor; :

g ¥ 5 “wiknednourrent, physical and bialogl umps should be contoured and
a7 _provided with relief control and stal stiould be compacted, leveled
and be properly drained, The‘overb ' '

A e sed outside the mine lease
S n T BRRE ) area under any circumstanges. S ' :
e s R " '24.The mining unit shall cofistru¢ :
# i iR T parland drain to arrest mir

' «, . . seasonaround the dump yard. "

the dump and also-construct
ay,as'run off during rainy




" 27.The. Mining unit shall provide»‘ﬁater s;)"rinklers' for -wetting the roads

~33.The Mining unit shall submita compliance report on CFO conditions for every 6

‘To .
- gmt N.Jeevendra

41

25, Suitable tree species should be pla'nt«;.d on either side o_.f thc .haul réads.

" 26.Drillsshould be water-jacketed. Local exhéqst_ventil'a:tioh systems should be
-, .dust generation points and the dust s led to a dust collection system. .

installed at i
. : ‘and at dost
generating sources to control fugitive dust emissions. Lo

28.Greenbelt shall be de_v_elo’pe,d af possible areés"a_rounq the poundary.:

29.The mine rejects shall:be disposed sclendﬂcall'y in the 'qai'marked area as per the
_mining plan T ‘ e - & '

30, Fugltive emissions from all the sources shallbe controlled regularly- K

“31.The Mining unit shall establish one Ambient Afr Quality monitoring station and _monitor'

the critical parameters maintained in Schedule - ‘B'-as per CPCB guldelines andv‘shall

submit monthly reports to Regional Office and Zonal Office regularly.

32, Mining chall be carried outas per approved Mining plan.
months
as on 015t January and 01 July of every yearat Regional Office and Zonal Office.
SRR ' NPRL g | e Digitallysigned by
‘ Raje,n.dra-' o, f\Rajendra Reddy Thuraka-
/ “pate; 2022.03.16 11:18:45.

, Reddy,Thura},/V«a"+05.3<o.

. - JOINT CHIEF ENVIRONMENTAL ENGINEER -

Sy.No: 241, -

. Nagampalli village, Se'ethahagarapm'Mahdal,- T P
AE'as_tG(_)'da"varlDlstrllct. 3 - HjE .
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4 AGREEMENT
| A memorandum of understanding (Agreement) between Mrs, M
agendra Reddy, Survey No. 236/2, Kannavaram Village,

Rajanagaram Mandal, East Godavari Dist. (Herein referred to as First
‘Party) '
And

%mt N. Jeevendra, W/o Veera Venkata Satya Subba Rao, representec
by its Lease, Door No.2-80, Nelaturu, Chagallu Village, Kovvuru
Mandal, West Godavari Dist. (Herein after referred to as Second Party)

RNhereas Smt N. Jeevendra, W/o Veera Venkata Satya Subba Rao

éSecond Party) assigns Mrs. M. Nagendra Reddy (First Party) which is
he competent agency with the explosive use license No,

E/HQ/AP/22/688(E51917) in Form - 22 of Indian Explosives Act 1983,
or conducting blasting operations using explosives requircd far Road

guetal over an extent of 0.785 Hecht's in Sy. No.241 of Nagampalll
ilage, Seethanagaram Mandal, East Godavari Dist.

s-'or Medapati Nagendra Reddy Smt N. Jeevendra
B /{4 /uary/»j? T N.g#e Q’,\FGWA T Q

Propriet6r  Lease Holder

i
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1y

Now both the parties agree to execute blasting work at the above-referred
work site subject to the following terms and conditions.

1. The Second Party should provide a copy of the lease license aranted by
Dept. Of Mines and Geology, Govt. of Andhra Pradesh for quarrying for
the above mentioned survey numbers.

3. The drilling of holes should be executed by the second party as p&f their
requirement at their own cost.

3. The drilled holes will be charged with explosives and b|85Uﬂ@I_UFJK;‘(“\IOI‘IS
will be conducted by shot firer permit Holder of the first Party

4. The explosives will be brought from the First Party explosive magazines
through an explosive van pelonging to the first Party.

<t

5. The Cost of explosives Will be paid by the second Party to the first Party at
mutually agreed rates.

6. Workmen compensation insurance and all other statutory regulations
applicable to the work site will be observed and taken care by the second

party.

7. No explosive should be procured by the cecond party on their own or they

will store any explosives in their site on their own. In case any &xplosives

are found in the work site without the knowledge of the first party, it will
be the sole responsibility of the second party and the first party 1s in no
way connected with the abave referred violations.

g. This agreement is valid till 10" April 2025.

9. In case of dissatisfaction, any party can withdraw from the memorandum/
agreement by giving 7 days of notice to the other party.

This agreement is and sealed at East Godavari on 13" May 2022:

For Medapati Nag;ndr Regdy Smt N. Jeevendra
/Vl ' /(/ M- eeve .f};‘}' o o

Proprietor ‘ Lease Holder
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f-'Liccmx Eadoned uader Rale 107(3) of Explosives Rules 2008
7) By Shri K Srinivasa Rao, Comrollec ol Explosives, Secundecabad on 1210:2011

. AT 9T U, 6.3 | LICENCE FORM LE-3
(FrenYess eI 2008 Y OFREN 4% W 1 H LG wim O (M araTh
(See grucle Mo uhiol Pire | of Schedule 1V of Urplosives Rules, 2008)
T e A fRw e e 9w 12348 W T 78 1aEReE W fr Aasha 3wt o & faewimd L
) d Licenee o possess 1 (¢) foruse.explosives of class 1. 2048 600r Tloa "\‘AJJJ?HT("T"' -
AR ¥ (Licence NoJ ¢ IHGIAL/2V6SB(ES1917) VA S
WIS AW IWY (Annual Bee Rs); 9000/

ArTdcence i heeby granted 1O

) Shri M. Nagendra Reddy (HIRN 7 Occupier : Shri M. Nageadra Reddy). D.No. 6-104, Gopulapyrar
4 J i o Mandal, Dis. East Godavari < <11 274 (AP Towa/Village ~ Gopalapuram, District-EAST GODAV A
Pradesh, Dincode - $33274

i1 Y i g & o 3
L anpaitatndy & Wi | Staws of lieensee s ladividual

A IR e eiRRa v & Qe Rt | . possess for use af Nitrate Mixture, Safety Fuse, Detonitig buse. Fleetric
1 Lieenee s valid only for the following purpose. . tiaod/or (rdinary Detonators. - F FqanT & fac

3 g Rretea) & Preafae FRt W 3t T & fav RitwR 1.

Licence is valid for the following kinds and quantity of explosives: = (@) () ;. i

- AT

“--i;T""n-“--“----:ﬁﬁusﬂh}whﬂiw —_— A I U YR ‘---3-11-57‘;?%;\‘7’ v e s
A A LS ND e e Numg and Deseripion ‘_HSq}ﬁhﬁsi‘qn_ o Quunily ot any wne ke
L it 1 Nirate Mixjure e e A0 K
! <A>‘)-7VV\VA—-"-" N Y P i
REeR L e DetonavngFuse e il e 1060 M
P P, [PPSR S curiy apd/or Oqdinary Detandlfls ... J - L el U Nos.
i @) Pl o gt aa # all am m&ﬁw&zﬂ?ﬁmpmmmmmmmuqumx
t ¢ (b) Quaniity of explasives 1o b puschased in a calendar month(applicrble far fictaoe under amicle b and (6)]: 25 ubove.
5 PRt RO e X e afer EaE: iGIAd . @ @, (Drawing No.) FIHQIAPI2208(151917)
e licensad premises shall canform to the ollowing drawing(s):- - fesi (Dated) 12/07/2011
- 6. FTATST IR rsiaftd vd W N El The lioonsed preilses dre siated at following address:
e <“rys8arvey No. 2362, A, (Tawn/Village) : Kunaavaram Village, Rujunagarant Mandal i w1 ation) @ Rajanagaris
ha £5rar (Disurict) EAST GODAVARI ) ey (Swre) - Andhra Pradesh i Visteode )

| ETHNM (Ploe) L ERT (EMa) T O
: 7',3"1”‘ a SRR -f?m] o 'l_‘lia‘ !J. m 3ii.l>|é‘2 :(zl} s + wimbin magnzing roon, 1 1obby and a detonator surige povb.
i ! -~ The licensed premises consist of following facilives. i ) 5 .
oo Bt wRE _ Ty o g Rreries: sfUfER, 14 3R 306 Jtha frfa farpYes Taenn. 2000 & 3uath sl 3T SN 0

? mﬁmﬂmmﬁ:ymﬁzﬁya@?ﬁiﬁmﬂh

- -; Thelicence i granted subjectia the provision of Lixplosives Acl 1839 os nnlcnd'c'_di}unl limé 10 tine and the BEaplosives Rules, 200 wamed there wrler anid
7 conditions, additional conditiany snd the following Apnexures. :
% a1, w@aﬁmdsﬁw:ﬁﬁamx(g'.aﬁ?nﬁwﬁimmsmmcfﬁamgw
i TR Drawings (showing site, constroctional and other Jetails) s, stated in Na. S above.
$F oy . 2 YA VAT Ry EEr 4R 4 3R %’ﬁﬁﬂ |
! Conditions and Addirionat Conditiuns of his licence signed by the licensing authiority.
P 3. {ﬁ WY DE2 | Distance Rorm DE-2. -
o 9 saEpied i 31 AT 2016 FF RIErAT WMl This licenee shall romain valid dll 31st doy of Murch 2016.
g drariea, sk A sa% yha R ot 1 gy VE a3 ¥ i ffdee DoVl F 30 o i oy saaAks & o

; S g afer WGt w af Epae TRET Yot A1 IR AR 3way A it faer & JE(EY A S 6 Fr iR a1 oo

: oL et B 4% S e yao

£y ; . AV Lo VAT) 4 'yt ¥ . g A X A A

Lt oo Thislicence (s Uable io be suspended or revoked for any vioLiion of the Act or Rules frimust thers under or (e condilions of this Nuutee ocses T under 3

5 A X Y . wed (Lt < el 5 4 noumder 8¢

AL VI, wherever applicable: referred (o in Paiy 4 of SehedulsV or if the licensed preaulses pre not found conforming 1o the descripiion shown in e plons and

= - Annexare ached kercto, ! ’ . !

Ut i) The Date - 120772011 ' ' ’ s ' Sel
okl : e REpe® s | Clud Controlice of Raplosive

U At 34 £ 4
e & qeeind & T wo
Space for Endorsement of Renewal

vy ey g e s *

24 3
1 -.»'-i;l“'. et 4 e =

- - - e st e [ s

7 R oy
gt e f arfra g Fraliu T
{ Date of Renewal ) Date of Explry SignatfTOF RECnsing auchority and sty

iy i At s pomt 3t Sy s I e e St} e St e bt e e s e 1 Sy

150402021 31032026 e {thﬁ:v_gr?(EW1éi”ﬁié:-V?W-‘»’M“W?‘

el Fen ; I A Conrond 0f 7= 08 Ld e
LI R - Vraret 1 Fronyen W TRT B W W A G Rt & ey T aifes waan g
Wiy SR N Stafutery Warviog : Mishandling and milsuse of explosives shall constitule seelous eriminul sifence under he Tow,

) Note :- This is system generated document does not require physical
4 signature. Applicant may take printout for their records.



45

L npaed uww TS, 10 | Form LE-10

i wrad wl ST | Shot Firer's Cerli

- s . L RS i g Cerlilicale

11(3‘31;%“ V& AT ) ] =D 1038 | See article 10 of Part 1 of Schedule Ty
el faam, 2008 T fa 107(5) W | sce rule 107(5) of Explosives Rules, 2004

(T R, 1052 & 3reler o Y ary 8 3 e W & T ane

(Certilicate of competency to carry out blasting of explosives in arca not coming under th

TETT | Now: F/SZ/AR/30/TLLT(EINITY)

AT R oiar & R AT B. Palakshi Redds, \\i R~ il =
1T ST, 08/09/1987 Y E3T 2, 3T D.No.5-53/1, J.Kothur(¥), Bangarupalyam(M), Manglaj ‘UL\('HN QPR Andhra Pradesh -

—

517416 % Fyanh ¥ & RuraEer @l v @ I AiE e e @ @ sedion il 4 & g ap FIEwed
sfufern, 18sd 3i TR andver fRfad Fraatt & et & Il & gY W sy 0528 aRAY & T oy @l @

T £ 3 A mn3f?ﬁﬁ§ﬁh?ﬂzﬁm3mam\§vfa?ﬂ€wmﬁmﬁ%ﬁﬁw g B

This is to certify that Shri B. Pa lakshi Reddy,

born on 08/09/1987 Jresident of D.No.5-53/1, J.Kothur(V), Hnnganlpalyam(M), Manglapalli, CHITTOOR, Andhra yradesh - 517416 passed
the shotfirer's examination held on conducted by Visakbapatanam and is authorised 10 conduct blasting operalicns 4> me ationed below using
explosives in areas other than mines coming under the purview of the Mines Act 1952, subject to the provisions of
rules framed thereunder.

ﬁwﬁtmﬁ$mm‘nmﬁ3m;‘m: .
aﬁ:(m.mﬁ:mm#:w.mﬂ;mmﬁwmm

the Eapiosives Act | 84 and the

Authorised class, catcgory and type of blasting :
Class ; (B), Category * General aboveground, Al phases of aboveground blasting operation

[ Frae 107 =g (5) T FTSCRT 23 | See explanation of sub-rule (5) of rule 107]

g WHTOTTA 06/01/2021 T w d i A g a® faftere v |
This certificate shall remain valid till 06/01/2021 (five ycars from the date of issue)

ugm-w,mﬁwﬂmmmﬁwﬁzﬁmﬁmﬁmmm-ﬁﬁ ot & FE HAREATT B g7 a7 afg WdeF
mmmﬁanﬁ@m,ﬁﬂ?ﬁmﬁmm%?ﬁﬁﬁ%mmm&ﬁmﬁmﬂmrg

This certificate is liable to be suspended or revoked for any violation of the Act or rules framed therennder or the condions of tns certificate
oc if there is any discrepancy of deviation in the information or suppression af facts furnished by the applicant in bus application form

Sdv/-
et | Place : Rrur@Tager# | Visakhapatanam 39 apeq feRiea faas | Dy, Chict Contratler of Explosives
AT | Date: 06/01/2016 Furaaze#t | Visakhapatanam

F fw geaf

Wﬁ- w & R

I EIAR
arfra i : AL
Daic of Expiry Signg }U* -asing auth iy

Date of Revalidation

e s i e
e e e SR = 2 .. SR

Dy, Chick.Controller of Explosiees.
241022021 06/01/2026 U & 1? Tﬁﬁzn{ﬁ’ﬁ& {oiRamm
e e —-~—-~—Uy--Ch§e‘-Conlro ler of Explosives, Visaktiapatnam

e e i et = S

AV

e p———— s o e e T T

mm:mﬁwmh#mmwwmtémxﬁﬁn Zifaw drwoy BTl

: sy SO . . ,
Statutory Warning : Mishandling and misuse of explostves shall constitute serious criminal offence wnder the Jaw
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A4 .
DispatcH Details ¢$

(()eu

N\t

Dispatch Details
For the period:01/04/2022 To 19/09/2023

S.No |PERMITD | PermitN | FROM TO Noof | Mineral | Units |Approve [Quantity | Reminin [ Approve Trun‘sipﬂ R““.ini"
ATE umber | DATE | DATE | Transitf dQuantit| Transpo g, d royalty m: Ity | Ro L;;lrv
orm y rted | Quantity Royalty y
1 11/07/2022 | PRO4110 | 11/07/20 | 08/09/20 | 17 Road | Cubic | 255 | 255.000 | 0.000 [22950.00|22950.00| 0.00
70 103300 22 22 Metal Meter
|
. .00 0.00
2 13/07/2022 | PRO4110 | 13/07/20 | 10/09/20 19 Road Cubic 285 285.000 0.000 |25650.00 | 25650
7013300 22 22 Metal Meter
02
{ .00 0.00
3 15/11/2022 | PRO4110 | 15/11/20 | 13/01/20 19 Road | Cubic 471 471,000 | 0.000 |42390.00 | 42390.0
7013300 22 23 Metal Meter
03
- X 0.00
4 15/12/2022 [ PRO4110 | 15/12/20 | 12/02/20 15 Road Cubic 370 370.000 0.000 |33300.00 | 33300.00
7013300 22 23 Metal Meter
04
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N. KASI ANNAPURNA
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\Tﬂ GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY )
NOTICE N0.926/Q/2021. - Dated:27.07.2021.

Sub:-" Mines and Quarrles - Application for grant of 1** Renewal of Quarry I:.esﬁ;e fgr
Road Metal over an extent of 1.2145 Ha In Sy.No.241 of Nagampalli ng ,]
Seethanagaram Mandal, East Godavarl Distrfct — Application ﬂredrbyr/] Smtt 'fro ;}
Annapurna - Approved Mining Plan along with Consent for Establis rafe? Loy
A.P.Pollution Control Board and Environmental Clearance from lr;?_ rytlon
Environment and Forests as per-Environment Impact Assessment Notifica
through S.0.1533, dated 14-09-2006 - Called for — Regarding.

: - Renewal QL Application Dt: Nil filed by Smt Kasl Annapurna received by the
el : RAess(ta.WDirfﬂ_?ctorl:)gf Mines and Geology, Rajamahendravaram on 26.12.2014
through Mee Seva. . _
2. :lr)%cg;, Rajamahendravaram Proposals for grant of Quarry Lease v:de2 gﬁ
No.9797/Q/2014, Dt.13.07.2021 and received in this office on 13.07. .
3. This office Note File No. 926/Q2021, Dt 28.07.2021 returneq to
Asst.Director of Mines and Geology, Rajamahendravaram through single
File system.

4. ADMG, Rajamahendravaram Propbsals for grant of Quarry Lease vide file

N0.9797/Q/2014, Dt.27.07.2021 and received in this office on
31.07.20215.

5. G.0.Ms.No.53, Ind. & Comm, (M.II) Dept., dt.27-02-2019.
' @@e@@

~Smt N.Kasl Annapurna filed an application grant of 1% Renewal of quarry lease
for Road Metal over an extent of 1.2145 Ha in Sy.No.241 of Nagampalli Village,
Seethanagaram Mandal, East Godavari District. The Said Quarry Lease Application was

received by the Asst. Director of Mines and Geology, Rajamahendravaram on
26.12.2014. ' :

Through the reference 2™ cited, the Assistant Director of Mines and Geology,
Rajamahendravaram submitted proposals on the Quarry Lease application filed by Smt
N.Kasi Annapurna recommending for of grant 1% renewa| of quarry lease for Road
Metal over an extent of 1.2145 Ha in Sy.No.241 of Nagampalli Village, Seethanagaram
-.Mandal, East Godavari-District in favour of Smt N.Kasi Annapurna for Road Metal, for a
- further period of 10 Years i.e., w.e.f 11.04.2015. .

Through the reference 5 cited, the Government amended Rule 7A(it) of APMMC
Rules, 1966. As per the -amendment the applicant shall prepare and submit a Mining
Plan, Environmental Clearances (EC) issued by the comipetent authority and Consent for

‘Establishment (CFE) Issued by the competent authority of APPCB within 1 (one) year for
Proposed lease area upto 25.00 Hectares, ,

After careful examination of the proposals of the Assistant Director of Mines.and
' Geology, Rajamahendravaram, in principle it is decided to grant of Quarry Lease for

~ Road Metal over an extent of 12145 Ha in Sy.No.241 of Nagampalli
Seethanagaram Mandal, East Godavari District In favour Smt N.Kasl Annapurna for a
further period of 10 Years w.e.f 11.04.2015 subject to submission of Approved Mining
Plan within a period of one year from the date of Issue of this notice as per Rule 7-A (v)
- of Andhra Pradesh Minor Mineral. Concession Ruleé, 1966 as "amended vide

G.O.Ms,No.53 Industries & Commerce (M.II) Department dated 27.02.2019 alongwith
*Consent for Establishment from A.P. Pollution Control Board & Environment Clearance

from Ministry of Environment & Forests as per Environment Impact Assessment
Notification through 5.0.1533, dated 14.09.2006.

Village,

: 7 L
‘ f I ‘ . . D AR
LS LI S VR T N B L U S st KU §
LV R AR .
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The approved mining plan shall also reflect the restrictions to be adopted by the
applicant while conducting quarry operations due to the existence of any structures,
- rallway line, roads, water bodies such as river, lake etc., and the stipulated distances as

per the various Regulations prescribed under Metalliferous Mines Regulations, 1961
* shall be-adhered to. If the applicant firm desires to explolt the locked up mineral within

the stipulated distance, he can do so with the permission from the Department of Mines
Safety. ‘ '

- In view of the above, Smt N.Kas Annapurna is hereby requested to submit
Approved Mining Plan by Deputy Director of Mines and Geology along with Consent for
- Establishment from A.P. Pollution Control Board & Environmental Clearance from
Ministry of Environment & Forests as per Environment Impact Assessment Notification
through S.0.1533, dated 14.09.2006 for the precise area of 1.2145 Ha proposed for
grant of Quarry Lease within a period of one year from the date of issue of this notice
as per Rule 7-A (v) of Andhra Pradesh Minor Mineral Concession Rules, 1966 to
- consider for grant of quarry lease for Road Metal, ‘A copy of the surveyed sketch

Showlng the precise area of 1.2145-Ha proposed for grant of Quarry Lease in favour of
-applicant Is enclosed herewith. ‘

' 1
If the applicant fails to submit the Approved Mining Plan, EC & CFE within the
stipulated period, it will be presumed that the applicant is not interested in getting the

" Quarry Lease over the subject area and further course of action will be initiated as per
. therules. . :

‘ - The Mining Plan shall be prepared in Form-"T" for the Gravel and submit to this
office for approval duly paying an amount of Rs.1000/- towards processing fee as
required-under Rule:7A (ii) of APMMC Rules,1966. The Processing Fee should be paid

through Challan to the following Head of Account at the concerned District i.e. East
‘Godavari.

~'Major Head : 0853-'Non Ferrous ‘Mini‘ng and Metallurgical Industries
Minor Head : 102 - Mineral Concesslion Fee Rents & Royalties
SubHead : 81 - Other Receipts

.DDO Code 0301-1307-001 (Dy. Director of Mines & Geology, Kakinada)
o ‘Encl:- Demarcated Sketch

DY.DIRECTOR OF MINES\{ND\GEOLOGY(FAC),
o KAKINADA,

To 4
Smt Kasi Annapumna,
W/o Surya Prakash Naldu,
D.No. 5-68, Danavalpeta, Chagallu (V) &(M),
~ West Godavari District. - 7

) Co‘pyv submitted-to the Director of Mines and’ Geology, Ibrahimpatnam, Krishna District
- for favour of information.- *~ :

Copy to the Asst.Director of Mines and Geology, Rajamahendravaram for information.
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FIELD.NO : 241

VILLAGE N 71

VILLAGE NAME : NAGAMPALLI

[:| QUARRY LEASE RENEWAL APPLIED AREA RECOMMENDED TO SMI NRASI ANNAPURIA OVER N

AN EXTENT OF 3.00 ACRES/ 1.2 MHIECT IN SY.NO:24] NAGAMPALLI VILLAGE SEETHANAGARAM

MANDAL,EAST GODAVARI DISTRICT.

FOINT ID| PASTING | ROKTBING | ELEVATON N-LATITLDE B LONWLTLDE or wAZRS
0S1 [ sme11zm | mowi7 w77 177174187747V | ajraser ey S
0852 | ssos71.59 | 1004w 533 w707 IR AL | 01 e 2 JooneT [o—p—
uM SA0014 IT7 | L5001 08 4230 (73134303224 A1 4597 24TV L
-
DGPS COORDINATES FOR SURVEYED POINTS (UTM =4\ % GS 83 DATUM)
ront o] eastivg | SORTHIG [eizvation| ~urmeoe | £iosamioe | sesamas
| 540101.075 | 100ama Ate 15717 1T A28 | Vi STHIZVINT | By e
2 5d00A4 S14 | 190-45Th G 055 171337 A84TTS | 4. 05l TOWIE | Semrtary pum
3 579998 671 1904592 D9 88159 171379 av990ry U145 CA SOV E | Bematary pume
4 580083.276 | 19047000 | 179802 | 171 TX4wTaN | 516510 TOLME | Bemmtary pur
5 580089.097 | 190468390 | 128905 | DMLY 267TWIYN | 17051) MOE | Beemtery pue
. $80071.651 | 190461175 LTV ITLI0 YISO | B1°65 11 MITE | Setary g
LINEAR MEASUREMENTS ANGULAR MEASUREMENTS
DISTASCE AS PER
. DGIS SuRYEY ANGLL SCIROR
POINT ID] REMARYS || o o] ot
o T e e O L 3
= — a =2 [ o | rwsr
230 | Survey b e | s
LEQEND 34 &S0 1My !-n-,: =
! T
[0) REVENUE STONE . LS TESTIS
4 =, 45 a1l €137) |Sarvey hae
2447 . DOUNDARY AILLAR 3 | eass | 1riyes
— 36 370 74801 | Sarvey ma =T
. =-| PROPOSED BOL LINE L] 4581 2675537
&1 1S | 0008 | Surey e
i t = FMB LINE
Sketch appended to DDME&G,KI(lia] rrazeacinizsm
Notice No: 128/ /p¢R ) Ot._8g-2-20m
ROTE :-

Dy. DIRECTOR
GOVT, OF ANDHAA BIADESH
KAKINADA, EAST GODAVARI Ot,

it

Iﬁls}\éeomcv (FAC)

TFoTaL Fx7: Ac o5 G2 cts I/

DGPS SURVEY WAS CONDUCTED IN STATIC & RU& MODE

DGPS COORDINATES FOR RZFERENCE POINTS [UTM 44N, WGS-84 DATLY;

=

1. THE TRUE NORTH IS ADOPTED BOTH SURVEYED PLAX A DGPS COORDINATES.

2. THE QIVEN MEASUREMENTS ARE IN METRIC UNKS.

3. THE DOPS SURVEY FOR THE AREA IS TAKER UP BY SYNCHRONIZING NEAREST
SURVEY OF INDIA GROUND CONTROL POINT AT KEAR M_P.D.O OFFICE
‘KORUKONDA{V), EAST GODAVARI(DISTRICT). /
501 UTM CO-ORDINATES E-S87606.190 .N-1897727.952 {saQ) )

k.

APPLICANT

ot v L\

— g

Vatiie |} Inda ™l 1) Ufo AD

SURVEYOR

M&Q.NANDICAMA. | ASST.DIRECTOR OF AGEOLDGY| DEPUTY DIRECTOR OF MINES ACECLOGY
EapARELLIB AAACY |ON DEPUTATION RIMV) At KAKIXADA

RAJAMAHENDRAVARAM.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Proceedings of the Assistant Director of Mines and Geology, Rajamahendravaram
(Present Sri M.V'Ishnuvardhanﬂ Rao, M.Sc.; Asst. Director of Mines and Geology)

Proceedings N0:9797/Q1/2014. Date: 23-03-2022,

Sub:- Mines & Quarries — Minor Minerals — 1%t Renewal of Quarry Lease for Road
Metal & Boulders, over an extent of 1,214 Hectare in Sy.No.241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District — Granted 'In favour of
Smt N.Kasl Arinapurna for a further period of 10 years w.e.f. 11.04,2015 — Work
order — Issued - Regarding.

Ref;- 1) Proceedings N0.926/Q/2021, Dt.22.02.2022 of the Deputy Director = of
Mines & Geology, Kakinada. o i,
2) Letter dated:19.03.2022 from Smt N.Kasi Annapurna.
3) Execution of the |ease deed in Form-G on 23-03-2022.
FoKk

" Through the reference 1% cite'd', the Deputy Director of Mines and Geology, Kakinada

" has granted 1% Renewal of Quarry Lease for Road Metal & Boulders, over an extent of 1.214

Hectare in Sy.No.241.of Nagampalli Village, Seethanagaram Mandal, East Godavari District for
a further period of 10 years in favour of Smt N.Kasi Annapurna subject to the conditions

‘ _mentioned in the appendix enclosed to this order and also subject to the satisfaction of APMMC

Rules 1966 and amendments thereon from time to time.

In the reference 2™ cited, the grantee Smt N.Kasi Annapurna has submitted required
documents for execution. The Quarry Lease deed was executed on 23-03-2022 vide reference

* 3" cited. : :

In view of the above permission is hereby accorded to Smt N.Kasi Annapumna for
‘commencement of the quarrying operations for extraction of Road Metal & Boulders, over an
‘extent of 1:214 Hectare in Sy.No.241 of Nagampalli Village, Seethanagaram Mandal, East
Godavari District for a further period of 10 years w.e.f. 11.04.2015 to 10.04.2025 subject to

- the provisions of Andhra Pradesh Minor Minerals Concession Rules, 1966 subject to conditions

specified in appendix enclosed and also subject to the specific conditions and general conditions
mentioned in'the EC, CFE & CFO. The lessee should submit fresh/renewed CFE & CFO before
expiry of present EC, CFE, CFO.

The lessee should maintain all the records and accounts in the prescribed forms
specified by the Government and-submit necessary quarterly returns in Form-C so as to reach
the Director of Mines and Geology, Ibrahimpatnam, Vijayawada, Deputy Director of Mines and .
Geolagy, Kakinada and Assistant Director of Mines and Geology, Rajamahendravaram for each

and every quarter as per Rules.
% P
Asst. Director of Mines and Geology,

Rajamahendravaram.
To
Smt Kasi Annapurna,
Wj/o Surya Prakash Naidu,

- 'D.No.5-68, Danavaipeta, Chagallu Village & Mandal, -

West Godavari District.
Copy submitted to :

« The Director of Mines and Geology, Ibrahimpatnam, Vijayawada for favour of
informatlon, ,
« The District Collector, East Godavari District for favour of information.
.« The Deputy Director of Mines and Geology, Kakinada for favour of information.
Copy to the Tahslldar, Seethanagaram Mandal for Information.
Copy to the Labour Enforcement Officer, Rajamahendravaram together with lease deed plan for

' ’ favour of Information. :

‘
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s.9,519/- (Rupees Nine thousand five hundred and nineteen e
g only) vide Ch.No0.51439141222021, Dt.08.03.2022 towards
: ' Stamp Duty on impression Documents
i _

a .

FORM - G
: (See Rule 8)
Form of lease (Minor Minerals) to private persons.

.- Thisindenture made.the Z?av%ay of March, 2022_ between the Governor of
" Andhra Pradesh (hereinafter called the “Lessor” which expression shall where the
" rontext so admits, include his successors in office and assigns) of the one part, and
mt Kasi Annapurna, W/o Surya Prakash Naidu, D.No.5-68, Danavaipeta,
Chagallu Village & Mandal, West Godavari District, (hereinafter called the
Lessee” which expression shall, where the context so. admits, include his heirs,
ercuto'rs, administrators, representatives and assigns) of the other part. -

N ‘\<-A**\“°~Q1U7"0\. MWNQZD AV

yLessee - Asgl. Director of Mines & 'Geology,
Rajamahendravaram.

l »
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" solS |9 3§ WY T ANDHRA PRADESH AH 674991
o b Sl ol ofhf do gy M. PAPAEGA
pate gt o REART . A, W AMARTNDIN RAM
| ALy (;(Jf ~,{ m “ - f(C)J LJC. Bl No.D4-28-036,2022
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FORM -G
' (See Rule §)
I'orm of [ense (Mmor Mmcruls) to private persons.

SRS A

. This indenture made the - ?,1:33)5 of M:irch, 2022 between the Governor of Andhra
Pradesh (heremaﬁcr called the “Lessor” which expression shall where the context so admits,
include his successors In office and- assrgns) of the one part, and Smit Kasi Annapurna, W/o

\
)

* Surya Prakash - Naidu, D.No,5-68,. Dnnavmpcta, ‘Chagallu Village & Mandal, West
Lo God.lvan District; (hereinafter culled the “Lessee” which _expression shall, where the context so
(i admlts mclude hls heirs, executors admlmstrators, representatwes and assigns) of the other part.

Whereas the lessee has been granted quarry lease by the Government of Andhra Praclesh
on- application in (Sealed Tender-cum Public Auction) of the lands in the East Godavari
District for the purpose of quarrying for Road Metal & Boulders and has deposited with the

._"Assrstant Director of Mines and Geology of Rajamahendravaram the sum of Rs.2,36,730/-

as security for the due and faithful performance by the lessee of the covenants and conditions on

“'thé part of the lessee hereinafter contamed

i " And whereas the Government of Andhra Pradesh acting for and on behalf of the lands
and premlses hereinafter described and dethised for the term and at the (knocked down amount)

*.. dead rent. and seigniorage fee, and subjec¢t also tp the covenants conditions and conditions
' “heremaﬁer contamed now this mdenture witnesses as follows,

.

The lessor hereby demlses to 1he lessee all those-several pieces or parcels of land situated

" in.the vrllagc of Sy.No.241 of Nagampa][r Village, Seethanagaram Mand‘ll, in the sub
 registration district of Rajanagaram Mandal, East Godavari District, in Andhra Pradesh
* being more particularly described in the schediile hereunder written and delineated in the map or

plan hereunto annexed and therem coloured

s 2 These are mcluded in thc sard demlse a.nd for the purpose thereof followm g liberties:-

(1) : To get from the sald dem1ses pieces of land.
(2) For the purpose aforesaid to use any water in or under the said demised pieces of
. land and to divert the same and to make or construct any water courses or ponds
so however that nothing shall be done in exercise of this authority which shall
interfere with the rights of any udjommg owners of the tenants or the lessors in
" -respect of such watet.
“'(3)  Generally to do all things which shall be convenient or necess'lry for getting the
’ Road Metal & Boulders material hereby. authorized to be got and for removin g
and dispasing thereof as aforesald

N\,(A‘?\W\«D\ .'r' A= WMN\"-Q}@S\W\/
. Lessee =~ © -\ . .. RN Fgt A S Assf. Director ofMian’E eology,

Rajamahendravaram.
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; ' : 3 “_::2::l gel &= ?
-3 These are accepted and reserved to the lessor out of this demise, * - B
(D) All earth 'mincral‘s an-d other substance.s'nt)t.her_ein' befbrc expressly ﬁuthofizcd to be
got from the demised pieces of land by }he lessee, » .

. (2). Liberty for the lessor or o

Y
V.
AXY
+
5.8
R
RSy

N\
.
IR

: arbitration as hereinafter. provided.

sz 4 The said demised pieces of land _shﬁ!l be held by the lesses for a further of 10 years'w.e.f,
i. X 11.04.2015 to 10.04.2'025‘deterrninab1e as hereinafier provided L

S 5 The lessee hereby agrees to Pay during the said term the following (XXX) dead rent and

all cases which may, from time to time, be

SEE = Ay (). The yearly ( x x ‘x ) dead rent of Rs.78,9i.0/-.
s T T T pieces of land. 3 4

Franala T L2 A Seigniorage fee pf(**)-in ré.spect'qffthe ;s.qid de

in respect of the said demised:
mised pieces ofland.v _

N '-.Ro"a_d; Me:tél_ :rRs.QO/_-' (Rhﬁeés Nmety) péxi‘-M?.-alg;ng- with other taxes

Mo e 6o The iesso:’-may, during the currency of tﬁe l'g;‘:sef,' Vafy .thé"rate df'(xxi() dead fent and-
e the seigniorage (x xx), Y i, BN T = B I '
e Y AN (4 T hereby agreed and declared that in regard to the said (knock down

¢ OWn amount) d¢éd~reht.'
and seigniorage fee the following conditions-shaﬂ_lbe observed by the lessee, L

(1. The said dead rent of Rs, 78,91 0. -shall be paid

( : without;any'd-edljction on or
g before 28" day of February every year in advatice,
. @ The said seigniorage feo Rs.90/-per ;

ot the said demjsed pieces of land,
8.° The less_ce'hcreby covenants with the lessor ag follows;

- (D). Topaythe (knockdown amounf) dead re;
_ and in manner aforesajd, e

o stce' , Ba mEE L @ ! ) - Asft irectqr‘ofl\m:]ogy, e
N 1<M-=\Guwv1\ - s RaJaInfhendraYara;n. o

nt and seigniorage_feeio‘n. the day
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N ' T ' IR ‘ :
{2). © To bear, pay and discharge all existih'g and future rates, taxes, assessments, duties, .
© impositions, outgoings: and burdens' whatsaever imposed or charged upon the
e cknﬁsc_:d pieces of land 'o_r'_thc produce thereof. or the bid amount, dead rent and
" seigniorage fee hereby reserved or upon the-owner or occupier in respect thereof
- .or payable by either in respect thereof except such charges or impositions as the
.+ lessee is or may hercinafter be by law exempted from. B
(2A) . Should any rent seigniorage fee or other sums due to the State Government under
the terms and conditions of these presents be not paid by the lessee/ lessees within
. the prescribed time, the same may be recovered together with simple interest due
there on at the rate of twenty four per cent per annum on a certificate of such
. officer as may be specified by the State Government by general or special order in
. the same manner as on arrears.of land revenue . ‘
"(3).. Before digging or opening any part of the said demised pieces of land for
. ~Road Metal & Boulderscarefully to remove the surface soil to a depth of at least
.. 'Six meters and lay, aside and store. the same in some convenient part of the said = -
. * . demised pieces of'land until the land from Which it has been removed is again
s restored {o a state fit for cultivation é‘é hefeinaﬁer'provi_dgd X '
- '(4)..: To:effectually fence off the said demised pieces of land from the adjoining lands

.- and-to keep the fences in good repair and conditions.

(5).  "Not to assign, underlet or part with the possession of the demised land or any part

) thereof without the written consent of the lessor first obtained. [A quarry lease

) - granted by sealed tender-cum-auction for said is not open for transfer]..
"..(6). .. After working out'any party, of the-said demised pieces of land forthwith to level

.7 the same and replace the surface soil thereof and slope the edges, where

- necessary, so as to.afford onvenient connection with the adjoining land.

(7). . That the lessee shall keep corréct accounts, in such form as the Assistant Director
Wi of Mines and Geology concerned shall, from time to time, require and direct
- showing the quantities and other particulars of the said mineral obtained by the

lessée from. the said'lands'and also the number of persons employed in carrying

on the said quarrying operations therein and shall, from time to time, when so
- dirécted by the Assistant Director-of, Mines and Geology cancerned prepare and
maintain complete and correct plans of all quarries and workin gs in the said lands
and shall allow any officer thereunto, authorized by the lessor from time to time
-.and t any time, to examine such accounts and any such plans and shall, when so
" required, supply ‘and furnish o the lessor -all such information and returns
regarding all or any:of the matters aforesaid as the lessor shall, from time to time,

require and direct.

(8). * That if in the course of quarrying any mineral not specified in the lease is

" discavered the lessee or registered holder shall at once report such discovery to
- ‘the Assistant Director of Mines and Geology concerned who shall obtain orders of

the Government regarding the working of the same,
L BB e o b . oD_gge\u—
5 e 5 Asst. Director of Mines &&ology,
: o, U ajamahendravaram,




(9) That the lessor’s agents, Sep\(énis:anld WOrkmen"shall be at Iibg’rty at all?reasona'bla_ ‘

(1) That the lessee shali. not without occur in the express sanction in writing of the -
~ said Assistant Director of Mines and Geology “cut. down of injure any timer or
trees on-the sajd lands but he may clear away bush wood-or undergrowth which
imerferes, With any operations authorized by these presents on payment of due
. compensation for cutting or injufihg trees growth in the said lands to the.

. departments concerned,

or his property, -

" (13)  That if required by ‘the Assistant Director of Mines and: Geology, erect and

s maintain at his own ‘expense, bqundary_piﬂars of subsistent mater;g] Standing npot -
léss than three feet above the boundary of the, areq leased to hifm and 4 intervals -

of not more than-three meters alorig the boundary, . a5 delineated in the plan- -
attached to the leasedéed. e . =

,Lessqe - s : : © As .Directorofmeology,

g o % o o Rajamahendr&varam._ )




'. '»(-'1'5)'1

" 'may. be, any part: of the quarry which in the opinion.of the Railway

o,

(19).

| 1&2'9)‘}
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J - .oonbu
*Thc le35ee or the registered holdcr shall strengthen and support to the satisfaction
-of any leway Administration concerned or the State Government as the case

Administration or as the case may be, the State Government requires such
strengthening or support for the safety of any. railway, reservoir, canal, road or

. any other pubhc works or structures

'That this lease may be tcrmmated in rcspect of the whole or any part of the’
N prcmxscs by six months nohcc in wrmng on either side. :

anT

-:-'That 1he [Knock-down amount]/ dead tent and selgmorage fee payable under
- these presents shall bq rccovcrabls under the provnsnons of the Revenue Recovery

"Act, 1864 thereof

‘That the determmatlon of the tenancy to dehver up the demised land in such

- condmon as shall ‘be in accordance with the provxsmns of these persons save that -

lessee shall if so rcqmred by the lessor. restore in manner provided by the
foregomg covenant.in.that behalf the surface or any part of the land which has

. been occupied by the lessee for the purpose of the works hereby authonzcd and
: has not been so restored. !

In, ‘respect of gramte the ieséee shall comply with provisions of the Granite

_conservatlon And. Devplopment Rules, 1999)

s The lessor hereby cqvenants ‘with the Jessee that on the lessee paying the (knock down
g, amount) dead rent and selgmorage fee hereby reserved and that on observing and
GG _-'performlng the several covenants and stipulations herein the lessee shall peaceably hold
-and- enjoy the demised pieces of land' and the liberties and.powers hereby demised and
granted during the said term. withoyt any 'interruption by the lessor or any person
. rightfully clalmmg undcr arin trust for him.

s L (9-A) Govcmmcnt rescr\res the nghi S

'(i)'

,.__.(ii7-,'
g ;ecqrdpd regsons] |

iLesscc

- ""'\\\ s /\mw@,uﬂw\

To cancel the quarry lease granted and executed under these rules after giving a
previous riotice.

to-prohibit qua:rymg operatlons in part or the whole of the area under lease with

/
irector of Mines & Geology,
Rajamahendravaram.

3 et e bl

"That on such dctermmatmn the lessee shall have no rlght to compensatlon of any”
, kmd .

RN

b

e e s PR
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Lessee

10, Itis hereby expressly agroed as follows;.
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!:6!: l

t].dead rént and seigniorage fee hereby -
reserved shall be unpaid for thirty dzi)"s'after?'bec'oming payable {whether formally -
demanded or if the lessee while the demised picces of land or any part thereof -
remain vested in him shall bccome'invoIVer_he'nt orif any covenant on the lessee’s
part herein contajned shall not be performed or observed them and any of the -
said case it shall be lawful for the lessor at any time thereafter to declare to whole
Or any- part of the said 'sécurity deposit of Rs.236730/- vide CFMS
ch.No.514391587020121, Dt.08.03.2022 to be forfeited and also to renter upon'- -

the demised pieces of land of any part thereof in the name of the whole ard.

[The expiry or de_tefminétion of the lease, t:he ieésee shall be at | ibertyto remove,

carry and dispose of a] the ‘stocks of the mineral extracted ang 4] engines, .
‘ma‘_chinery, articles and other _tl;_jngs‘.\{yhgtsbeVer (not being building or bricks or -

stones) within one month or extended Pperiod granted by the Government after

fee and duly obsgfvied and :pe"rforined the -C,o_\ieglants and ‘conditiong on his part
herein contajned the said deposit df'Rs.2,36,730/- shall be returpeqd to him at the

- expiration of the said term of up ta 10.04.2025,

parties hereunder orin any other way touchihg or arising out of these prese
same shal] be referrcld to the Director of Mines and Geology who decision ¢
shall be final and binding on the parties theretg, : S

W - , . Asst,

nts the -
hereon
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" In witness whereof Sri M. Vishnuvardhana Rao, M.Sc., Assl. Director of Mines &
- ‘Geology, Rajamahendravaram, East Godavari District. Acting for and on behalf of and by
order and direction -of the Governr

; ment of Andhra Pradesh the lessee has here to set their hands
it . the day and ycar first above writing. SR ‘ ‘

.. THESCHEDULE .
. +Name of the Name ofthe | -Survey [ Extent | . Assessment Boundaries
"~ -Mandal " Village .| - Field . North, South
L e a ' g A ‘ ’ West and East
1 2 L 3 -4 5 6
S¢ethanagaram |- Nagampalli |- Sy.No24l |- 1.214 | ' As perthe rate Q.L. granted
“F e : 3 I Hects fixed by the sketch
" N . o Revenue authorities enclosed
Iyt er s Smt Kasi Annapurna, W Surya Prakash Naidi, D.No.5-68, Danavaipeta, Chagallu
3 L0 Village & Mandal, West Godavari District. e

PR auunlM!JNk ﬁgﬁ‘ﬁ/
Asst.Djtector of Mines & eology -

Rajamahendravaram.

f
v
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11)

.12)

13)-

14)

15)

16)

' 17)

18)
19)

20)

Proce. N0.926/Q/2021 - '
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Dt. 22.02.2022
ANNEXURE

The grantee should execute the lease deed in Form-"G” within 90 days from
the date of this order before the Asst.Director of Mines & Geology after
paying an amount three times equal to one year Dead Rent towards Security
Deposit and one year advance Dead Rent, Land Assessment, Surface Rent
and Cesses on land Assessment. Further, the Dead Rent, Land Assessment,
Surface Rent and Cess on Land Assessment for the subsequent perlods One
month In Advance every year (See Rule 10, Item 7 (1) of Form-"G” Lease
Deed) and Rule 31 (iv) of APMMC Rules 1966, :

The Grantee should not commence the quarryling operations unless the lease
deed Is executed. '

The Lessee shall carry out the quarrylng operations within the boundaries of
the area shown In the plan appended to the |ease deed (See Rule 28 (2))

No explosives shall be used by the lessee for the purpose of quarrying
without a proper License issued by the coi*npetent authority.

Mineral shall be supplied for the public purpose as and when required on the
rate and fixed by the Deputy Director.

No Minor Mineral shall be dispatched from the leased area without a valid
permit Issued by the Asst.Director concerned or the officer nominated by him
In this behalf (See Rule 34 (1)). - : ,

The Lessee shall be made the Form-"K” application to the Asst.Director of
Mines &. Geology concerned duly enclosing Challan towards payment of
Seigniorage Fee for the proposed quantity to be dispatched at least 10 days

- before the proposed date of Dispatch of the Mineral.

The Lessee shall pay Advance Dead Rent or Seignlorage Fee which ever is
higher (See Rule 10). :

The Lessee shall provide a way and allow Gther quarry lease holders to
dispatch their Mineral from their leased areas.

If In case any Mineral not specified in the lease is discovered the lessee shall
-at once report such discovery to the Asst.Director of Mines & Geology (See
Rule 28 (1) and 31 (xviii). '

The Lessee shall erect and maintain at hi$ own expenses boundary pillars
around the leased area as per Rule 28 (1) and 31 (vI) of APMMC Rules 1966.
The Lessee shall submit quarterly returns in Form-"C” to the Asst.Director of
Mines & Geology and Dy.Director of Mines & Geology. '
The Lessee shall keep correct and accurate accounts showing the quantity
and other particulars of all Minor Minerals obtained and despatches from the
quarry in Form="C".

The Lessee shall commence quarrying operations within two months from the
date of execution as required under Rule 31 (xviil) of APMMC Rules 1966
(See Rule iv).

The Lessee without delay send to the Asst,Director a report of any accidents
involving the death orinjury to any person which may occur in or around the
quarry and shall observe all rules for the time being in force regulating the
warking of quarries.

The Lessee should not cut or injure in any tree of the area under lease
without prior permission of the Dy.Director (See Rule 31 (x) of APMMC Rules
1966). . ,

The Lessee should obtaln the permission of the Asst.Director, before erecting
any Building In the leased area belongs to the Government (See Rule 31 (xi).
If the lessee stops the work without the prior sanction of the Asst.Director for
a.continuous perlod of 6 Months for the reasons within his control the lease
granted for quarrying shall be liable for cancellation (See Rule 31 (xill) 16).
The Lessee should not Sub-Let assign, transferee or otherwise disposed off
the area under lease without obtalning previous sanctlon of the Dy.Director

(See Rule 31 IX),

The Lessee should ‘produce the records to the Asst.Director and to the

Dy.Director before 30% April In every year.or Immed|ately after explry of the
lease whichever |s earller or when demanded by Asst.DIrector or Dy,Director.

( P.T.O.)
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21) The grantee should ablde by all rules of APMMC Rules 1966 and the

. amendments made thereon from time to time during the tenure of the lease.

22) The grantee should submit the sales tax registration certificate to the
Asst.Director of Mines & Geology, before execution of the lease deed.

23)  The grantee should submit the Clearance from Pollution Control Board to the

Asst.Dlrector of Mines & Geology, before execution of the lease deed.

"21 (a) The lessee shall follow and effect to provisions of Labour Laws
pertaining to the employment, payment of wages and other welfare
measures to the Labour who are employed In quarries and mines.

(b) The Lessee further shall take all precautionary measures In
Conducting mining operations as per thé relevant stipulations

’ Made under Metalliferrous Mines Regulations, 1961,

(c) If the lessee violates the provisions as stipulated above and having

' Confirmation from the Department concerned necessary actlon shall
be taken for caneellation of the lease, by glving an oppertunity.”

24)

l !

. _ ’ . Mo NIRRT X .w:\f‘
© Nae A : pv.IRECTOR OF MINES a/GEOLOGY,
N : KAKINADA.,

D=
e
rector of Mines and Geolod¥

\sst. nd
e RAJAMAHENDRM‘M%AM
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FIELD.NO ; 241

|

| QURgY LEASE i
MR AST GODAVARI DISTRICT,
l,l

W

VILLAGE N1y« 71

LAGE Nj

Torar £xr: e jos-A2els

AME - NAGAMPALLI

NEWAL APPLIED AREA RECOMMENDED TO “MI MKAST ANNAPURNA OVER N
UF 3.00 ACRES/ Y ZAHECT IN SY.NO 26§ At v Vi VILLAGE, SLET AANAGARAL

SCALE 1:3000

\a( 08§82 DGPS SURVE Y WAS CONDUCTED I STATIC & RTK MODZ
/TN DGPS COORDINATES FUR REFERENCE POTNTS [UTM 44N.WGS-84 DATUM
WINT L] EASTINO | NORT(THG |CiEvATIOn | NATTUTE | BLOVGTUDE | NEMAZRY
/ 091 STNILIN | 1wradd s am 1TV 87T Arasos et L el
oz SB0STLSY | iS58 »nogr 1T T8 B4R OT6TT Basr pusr
i [ssocieir [oosmeca | w1 | irizeowse BIRISORINTYE _j
IGI’S COORDINATES FOR SURVEYED PUINTS (LTM MK, WGCS-84 DATLM)
POINTIN| EASTING | NOMTIIPW. | ELEVATINN N-LATTTUDF EUANGIMME ALWANLS
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i )

i C ¢ o€ Government of India

E . H Ministry of Environment, Forest and Climate Change

¢ E 5 (Issued by the State Envlronment 1mpact Assessment
§ §§5 N uthorlty(SEIAA) Andhra Pradesh)
_ . 8 5 To,
l 1; _ d ‘ The MineOwner

& SMT KASI ANNAPURNA- LESSEE

D.No.-5-68, Danavaipet, Chagallu} \nHageIMandal, West Godavari District,
Andhra Pradesh -534342 :

Subject: Grant of Envimnmenlal Clearance (E %lo the proposed Project Activity
) under the provlsnon of EIA Notification 006—regardmg .

Sir/Madam, '

' This is In reference to your llon for Environmental Clearance (EC)
In respect of project submi to d SEIAA vide proposal number
SIAJAP/MINI227134/2021 dated : .—2021n, ' ‘mculars of the, environmental
clearance granled to tha pro]v' A o ‘

Window Hub)

1. EC ldenuncauon No..
2, . Flle No. -
3. Pro]ect Type.

“Entirbnmental Single:
[«

\

;Facﬂitatian'by‘l?itera'ctiVer

4. Category .
5. Pro]ectlAcllvlly lncl?? \
Schedule No. ~ "
. Name of Project ‘9;»
7. Name of Companlergan
8. Location of P_[‘o‘j
9. TORDate =~

e

FRcle' ‘p‘g ns

PARIVESH

tive diic RESpOT

‘' ’g The project detalls along with terms and conditions are appended herewith from page L
w g | M2 onwards. T e p - '

< - . s e-signed)

= i : DR.P.V, CHALAPATHI RAO

E 30| pate: 26/01/2022 - Member Secretary

&' ; SEIAA (Andhra Pradesh)

1 o

Note: A valid enwranmenfaf clea ange" shaﬂ be one that has EC identification
:* number & E-Sign generated frqm PARIVESH Please quote identification
.‘ number in all future carrespoq dence

- Tms Isa computergeueral%,ﬂ\

Tl _\\

Page 1 of 10-
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cl Environment Impact Assessment Authorit
Andhra Pradesh
Ministry of Environment, Forests & Climate Change
' Government of India "
D No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

EIAA

Street, Kﬂsturlbalpet meawada-SZOOlO

<

REGD.POST WITH ACKDUE :

Order No, SETAA/AP/ !-ZM/MIN/7[2021)334:2[172.7 51 69.66

Sub:  SEIAA, A.P. — 1.2145 Ha Road Metal Mine of Smt. Kasi Annapurna at Sy.No:
241, ‘Nagampalli Village, Seethanagaram Mandal, "East Godavari  District,
Andhra Pradesh - Environmental Clearance Issued - Reg.

1, This has reference to your application submitted Lhrough online on 20.11.2021
‘- (SIAJAP/MIN/227134/2021), seeklrlg, yonmcntal Clearance for the proposed mine of
1.2145 Ha Road Metal at_ Sy*«l}{ =24 ag’ ‘mpalh Village, Secthanagaram Mandal,

East Godavari District, ; ed\h' | féVqu of Smt. Kasi Annapurna. It was

reported that the ncaresthu | { L' f . fﬁl;lg\ 4ripalli (V) exists at a distance of about
it e Ba

0.72 Km from the mine: l : v"thc capital investment of the project is

1L As seen from_the Mm;{ﬁg'. '

followmg two aspects are"flio |
Jr 3
]

Longitude

.1 17°13'30 09520"N

81°45'12.27939"E

17°13'27:88439"N

81°45'11.70901"E

17°1329:69990"N |

- 81°45'08.80978"E: -

81°45'10.74180"E-

17°1332.67029"N

81°45'11.88349"E

2
3.
4. | 17°13'33.49978"N |
5
6

;7°13‘30'f332"50'-'N '

81°115'1 1.28342"E

ii. It is an open cast sexm-mechamzed mine, T
- area is 1.2145 Ha, ' :

'I'lus proposal has been referred to SEAC, AP. a[gn
proponent for their appraisal and for their speclﬁcv,re
has been examined and processed in acg _

'amendmcnts thereof The State Level Equrj o) Q

' : ui
;E&ilyamkuo.»,eczzanmmmeu Flle No. - AP E@MNA\

ot

d 1“*3459 Date of Issue EC - 26I01I2022

, O'(Mmcls9 56 Yea:s The total mine lease. :
v ;iﬂﬁq{w T TN S

t}lall the documents sublmtted by the

Page20f 10 -
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application, in its meeting held on 14.12.2021 to 16.12.2021. The project proposal is for mining
Road Metal & Building stone in an area of 1.2145 Ha with a proposed production quantity of
Roxfd Metal & Building Stone — 23,940 m3/Annum with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme/ plan. The
proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006 and its
amendments thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of non-
coal mine leasc). The project proponent and their consultant, M/s.. Sai Manasa Consultant
attended the meeting. The Committee noted that as per cluster letter issucd by the Asst. Director
of Mines & Geology, Rajahmundry, vide Letter dated: 16.08.2021, there arc six existing quarry
areas within the radius of 500 mtrs area. The project falls under B2 category as per the MoEFCC
Notification No, S.0.2269(E),dated 1st July, 2016. The Committee after examining the project
proposals, presentations, MoEF&CC' Notifications & OMs and detailed deliberations,
recommended for issue of Environmental Clearance for Road Metal & Building Stone —
23,940 m3/Annum. The committee in the appraisal report clearly. stated that they have approved
the approved Mining Plan, Form-UIL, PFR/DPR and EMP for compliance by the proponent. The

State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on

05.01,2022 & '06.01.2022 examined the pro 2’Qsal and the recommendations of SEAC and
decided to accept SEAC reconmgg@%lio%i’gﬁ%&?ﬁi@sﬁpli; trict compliance by the proponent and
to issue EC. The SEIAA, A.P;,lfé}}“;y‘iﬁﬁgaﬁ?ﬁ@nﬂﬁdgmental Clearance to the project as
mentioned at Para‘No. I undex"'}bﬁ;gr "? e 'tﬁ%\%@ﬁotiﬁcaﬁon 2006 and its subsequent
o

amcndmen\ts\.issued under Enviry pgﬁgﬁ rote 986 subject to implementation of the

following spesific-and general fofidiiotisi=;
Part A. Special Coﬁdi‘tiogs HY ’

i. The proposal shall notiattraetihss
: ‘a. Forest Act 1980, \as¥ r
b. - Wild life (Protegtibiict
c. CRZ Notificatiofg2 013 e
.d. The Eco scnsitiveafi%g_’;ﬁm et Hrivironment (Protection) Act,1986;
e. Critically polluted areasa¥'notified ‘:;;@CB .
_ and also shall not harm live stocks and human beings and disturb their activities.

ii: The total production durigg a scheme should,be limited to the approved quantity as per
Mining scheme/ plan. . R '

iii. The project proponent shall maintain the -setback distance 7.5 meters buffer zone all
around the mine lease arca for greenbelt: development and other conditions are to be
fulfilled. i b e .

iv. The avenue plantation with tall plants. of at least 1.5m height for 1 km length of the

approach road on either side of the road 4s;to:be.developed and maintained. Entire

greenbelt should be developed in the first year itself.
v. The proponent is-advised to ensure safety:to-animal And public life.
‘ ’ Lot sl o
Part B. Specific Conditions: .
: - 1. Air Pollution:- Pl IR EE TR

“i  Suitable drilling & cutting:method shallibeiad
approved mining plan -+ . Lo i

S5

Ny
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The proponent shall comply with the mining methodology mentionad approved
mining plan and Farm1.

Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed arcas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry wining
operations in such a manuer so asto cause least damage to the flora of the mining area
and nearby arcas. He shall take immediate measures for planting in the same area or
any other arca selected by authoritics not less than twice the number of trees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. (n case any felling or damage to fhuna
and flor is tvotved, prior penmission shall be taken from the concerned regulatory
suthority, by the proponent, without which mining shall not be taken up.

Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as
haul road, loading and uuloadiggwi;%gnd transfer points. It shall be ensured that the

ambient air quality par 'i\igte?&éonﬁ ng,-}\m}glc nomus prescribed by the Central

Pollution ContmlBon@i&th@“‘Eﬁl? iahuncurrence of regulatory Authority must
be obtained by the pr‘n}pgﬂ:gt?ﬁi‘?::‘\s%\?«*\\ (g«\*
e A ORNR N
~ s SN oy W Ry L

The-proponent of mingishall camyaalr quility nqutonng in the core zone as well as

s '*"‘““%".““‘;.‘\“f‘-*t Y s [, &
buffer zone for § apd Noise: e_\"glﬂ‘;‘il&sé\‘:t:‘en of monitoring stations should be
decided based on thg metra) quiqal aﬁfgléipﬁg‘g@ncal features and environmentally
and ecologically SeOSIE tars: Isi ski_&ggﬁéﬁc§®élnionitoring should be undertaken in
consultation with R géh ’Ilu@ms iirol Board. The data so recorded

should be regularijsitTited &}

0 sy ancluding its Regional office located at
Chennai.and the Afghr ﬁii\

Bﬂﬁfiﬁhﬁqﬁ&‘ul Board/Central Pollution Control

Baard ance in six mo‘ﬁ@,% HORS cﬁq@i@ﬁfﬁeg\ﬂatow Authority must be obtained
by the proponent. =Y ‘i‘-\:g ,{;i\\\i“ . 4

The proponent shall construct graded mad§ ‘conniecting the mining area to the nearby
roads to avoid dust muisance due to’vehicular movements. Prior concurrence of

7;

gs‘%: regulatory Authority must be obtained by, he proponent.
i S e R SE NGNS

vii  The proponent shall take precauﬁbns agziinﬁt noise:arising out of mining operations
" and shall be abated or controlled at the squrce so as to keep it within the permissible
limits® notified under Environmental (Protection) Act, 1986 / Noise Pollution

]
/-‘/‘ 2z
s

B (Regulations & Control) Rules, 2010 by implementing the following noise control

B measures. gy =

| =3 o - Proper and regular maintenance ofivehicles and other equipment. L
' & o The proponent: shall'ensme-thatﬁgﬁe,@}ﬂl\b&no excessive noise, while taking
?‘ _up mining activity. L e "*‘“.Q“lt‘- .“E-' Sl B

L ‘o The workers employed shall:be providedith protection equipment and

: T : garmuffs ete. _ R )

; _: . o Speed of trucks entermg or\leavmgth‘&am‘s,n&ls. to be limited to moderate speed

‘ g of 25 kmph to prevent:undi noise TON€ @pgy trucks. -

P -

RR : Yo .
1 No. - EG22B001AP110674 * File No.- AP gc;m) 920213459 Defooflssue EC- 26012022 Pago4of 10
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Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease arca, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory

Authority must be obtained by the proponent, without which, mining shall .not be
taken up, £ S :

The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authiority. : ‘

or Pollution:-

As per records the source of water is Bore well. Total water requirement is 5.4 KLD.
Out of that 2.4 KLD is used for Dust suppression on haul roads; 2.0 KLD is used for
Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

ion ponds, of.appropriate size should be constructed for the

working pit to arrest ﬂgiﬁ@ﬁﬁj‘lﬁﬁﬁéﬂdﬁ‘gﬁg’i@@t The water so collected should be

utilized for watering.h&;mir .:?ir’;fa"af}é}'ﬁa%étéﬁsn belt development etc. The drains
v X ook & =5

fledzpaitt «!ﬁg@

should be regularly“;;?s'f Rerstnonsoon, and maintained properly.

e

Garland drain and Siltation ponds, of

Prior concurrence of Réj :g e A %1 “Gogicerned shall be taken for this activity
before taking up minings; 2" Bifwee & G £ S :
‘g P ‘ 5‘ ff’ni;:i& > J\* A% _

The proponent of e sl %&m(ﬂaﬂtyﬁ% §if) g’gnrecautions to prevent or reduce the

* discharge of toxic andpbje ;iﬁ'ﬁé?{}déaliiﬁ ide }s;ents from mine, workshop, tailing
A oo A N ) KRGS vl E s L)

ponds into surf,aip;b g w@dw&@ Uitier 2nd useable lands to a minimum.

The effluents shailpe siitaply (rEareds: u";; uted:1o conform to the general standards

notified under Envifgpnientalj(Br ﬁjﬁ!} *&g@%}%ﬁ. Prior concurrence of Regulatory

Authority concerned sh‘i[@? Qf;;thifs'a géﬁ%lty before taking up mining.
Monitoring of ground water level and quality.should be carried out quarterly by the
- project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water:-Authority and .data thus collected shall be
submitted regularly to the MoE&F and its-Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
. observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concerned
Regulatory Authority. .
Suitable conservation measures.to-augmenf;gioundwater resources in the area shall be
planned and implemented in consultation‘with-Regional Director, CGWB, Southern
Region, Hyderabad. Suitable measures isholildsbe:taken- for rainwater harvesting in
consultation with concerned Regulatory: : ’

SR Iy,
Permission from the competent: authorityishiguldibe’ obtained for drawl of ground
water, if any, required for this project.
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.,3) Solid Waste :-

F L 'I-‘o'psoil:;‘vthrever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps, Whenever the top soil cannot be utilized

concurrently, it shall be stored separatcly for future use. Prior concurrence of
‘Regulatory Authority must be taken for this activity.
ii. Overburden: The proponent of mine shall take steps so that the overburden, waste
‘rock, rejects and fines generated during mining operations shall be stored in separate
dumps preferably on impervious-grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible, In the case of non feasibility of back filling, the waste dump shall be
-suitably terraced and stabilizes through the vegetation. The proponent shall maintain

proper angle of repose to ensure stability to the dump. Prior concurrence of Regulatory
Authority must be taken for this activity. '

.1l The proponent of the L!pﬁi;e;f:‘sh‘féjfgécﬁt’gu;gg;:cquired number of retaining walls to.
' provide stability to thedimy "sﬂﬂ;._*";DmEﬁ:%’iﬁn '\ﬁﬁfﬁn‘g retaining walls shall be based on the

) . ey S it
: ramfall data. Prior co“x;._c’ efice ofKog I%’m

\ha OH

:téﬁthority must be taken for this activity.

{1

The proponent of H}“{%, ¥ it equi:'fg “number of garland drains to arrest

'mineral particles bej éf"cr adayiny ag'ninoff dujing rainy seasons around the dump

" yards. Dimensio &’Qtﬁtheﬁ’ land,taiisFshiall sbe based on rainfall data. Prior
concurrence of R‘%; lat en for this activity.

F v

~The proponent 3{;}1 i ak ',pﬂﬁ“ged restoration, reclamatjon and

Tehabilitation of the"lands;afectedibyithe ‘minidg operations and shall complete this
“ work before the conc uﬁ 1 OFesug) --;;_erﬁj’.:‘:%a the abandonment of the mine. This
- activity shall be taken up ufldggfig’gildante of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

“The proponcﬂt will be squarely responsible for proper-implementation of solid waste
‘management. plan, prevention -of air ‘polliition; -water pollution, and any other kind
of pollution/health hazard.* - R N '

‘Part C. General Conditions:

t
i

e
W

i" This order is valid a period of&;SG-YezEﬁoi_""thé;éig‘piry date of mine lease or land
 lease period-issued by t!i‘e‘Govemxﬂ?eq_ﬁ;dti@.:}ﬁ,’?flfiéﬁévér is earlier.
' § He SRR T B0 ATt SO PR S
While giving CFE/CFO, the APPCB is ta:kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04:2020-and" V¢ (
issued by Medical, Health and FarilyWe
Ministry of Home Affairs order No'40-312

| A

_"d_fl9/_2020/HI\/IFW dt*18.04.2020 -
riment, Government of AP and the
SDAN 15.04.2020 scrupulously.

'
wltone

G- EC22B001AP130674  Fila No.- AP EGMINY

ol

: 3@3459 Date of lssue EC - 26/01/2022  Page 6 of 10
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‘i, The . proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local sclf government. bodies

- (Gram.panchayat/Gram secrefariat) in cnsuring, safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO. )

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
" must be protected at any cost.

" v. Inrespect of government land for mining, the responsibility fixed on AD mines to check
. whether necessary clearances from revenue. department are obtained.

vi. In case of patta land wliil_e granting mi;ie lease ADMG - should verify the land Jease
documents. '

-vii. In.respect of forest land given in lease for mining, the proponent shall SQIUP“IOHSIY
adhere to the mining conditions:sti ylated by the forcst.dcpament, quemment of

* Andhra Pradesh. | AR fre o

J’;‘“uln&w . 4’"

.....

5, thodology the proponent shall apply

: ':_iall meticulously follow approved

’Lé%?gnﬁysm on environment by reputed
Sesyr 8
/ dSafety.
T e ;
“Consent for Establishglgﬁg;:’ 2 gt §10p%¥ahon” shall be obtained from Andhra
B ‘I-;ﬁd-Watqr'Act and effectively comply with

Once in an year pIopy
institute recognized:Dy Brgetor
I ;f},,;-'*'i,-.,; SR

Pradesh Pollution Contro} Bzgliuide Al
all the conditions stipulated thereof, it

No change in mining technology and s‘éq;ié of wotking should be made without prior
approval of the SEIAA, AP. No further expansion or modifications in the mine shall be
carried out withont prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as.
applicable. Doy e - ;

iii, Personnel working in dusty areas shall be ptovigedbythe proponent with protective
respiratory devices and they should we: ‘and -they should also be provided with
adequate training and information on- sgﬁe galth "aspects. Prior instructions and

Y

guidance of Regulatory a thority shall bh’f%eu;afqr;tﬁits"activity.

The project proponent_shz_xll‘_gqsﬁt,‘g txhatmg;%g}] )
¢hall be obstructed due fo any mining OpEratl
protect the first order streams, if any, p;i_i_ggatiﬁ ‘

atercourse and/or water resources
- [ .
s Necessary safeguard measures to
he mine lease shall be taken.

el

"1_.“‘ ; ' : | Kot ) o 2
syibNo. - EC22B001APA10674  Flle No. - AP EGMIN. (920242459, -Date of Issus EC - 26/01/2022  Page T of 10
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taken for this activity.

thc Organization.

~ to'the Ministry and its Regional Office located at Vijayawada.

TA I, dated.01.05.2018 anq(spbrﬁ S SEIAA,
N Vijayawada. & -‘mw‘

- cgmplcte set of all
i (both in hard copies as weﬁ%,g.b e

periodically.

* Forests Notification, New Dellii, dt'14® Seiif‘ "ber, 2006 )

The APPCB shall monitor the EC condltmn
d“ e the compliance.

s fequired.

callory No. - E0225001AP110674 File No. - AP EGMN - 92021 3459 Date of Issue EC - 26/01/2022

)+ xv. Occupational health surveillance progmm of the workers should be undertaken
; - periodically to obscrve any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be

-A separate environmental management cell with suitable qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of

ii. The funds earmarked for cnvironmental protection measures (Capital cost Rs. 4.88
Lakhs and Recurring cost Rs.4.98 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wisc expenditure should be reported

i. At least 2% of the total project cost-shall be allocated for Corporate Environment
Rcsponsrblllty (CER) and item-wise details alorig with time bound action plan shall be
prepared in accordance to the Mo C{J s office Memorandum No.F.No.22-65/2017-
AP and Ministry’s Regional Office,

P
Oﬂicxals\ﬁ'om the Regl oF F&gc Vl_]ayawada / The SEIAA, Andhra
Pradesh through the g, by Cerhl‘[rol Board, who would be monitoring
the. unplementatmn f _Should be given full co-operation,

- facilities and docu DJEC T, 5‘@ onents durmg their inspectlon. A

rgjp&rts on the status of compliance of
1{}1&‘5‘ including results of monitored data

i), toxfhe Ministry of Environment & Forests, its
Regional Office, Vijayawada, ): \fifff‘.:'*}‘u?fr Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and AP, Pollution Control Board. The proponent
shall upload the status of compliance of - the environmental clearance conditions
including results of monitored data on “their websites and shall update the same

. Post Environment Clearance Monitoring: Tt shail “be mandatory for the project manager
- tosubmit halfycarly compliance reports i respect’ of the stipulated prior EC terms and
conditions in hard and soft ¢opy to SEIAA on+1"June and 1% December of each
calendar year. (Refer 10(i) and 10(ii).of S.0, 1533(E) of Mlmstxy of Environment and

1plilated by SEIAA as per GO MS No

continued guidance from regulatory

Page 8 of 10
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e Xxiv. ?‘lll sa'ff]ty norms as supulnlcd in various laws and - statutes shall be scrupulously
SOE{K'K by the proponent, PCB shall ensure compliance to the conditions stipulated by

»“ L. The Proponent shall follow G.0. Ms 107 dated 30.07.2016 of Industrics & Commerce
W (Mines-11) Dcpartmcnt wherever applicable.

3 ,{_;,_:; ‘ Xxw Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
\ Board under Air and Water Act before the start of any activity /construction work at site.

oxvii, The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodics, Panchayats and Municipal Bodies in addition to the relevant

pffﬁccs.of the Government who in turn has to display the same for 30 days from the date
ot receipt. :

i. - The environmental statement for each ﬁnancxal year ending 31% March in Form-V as
_ - mandated is to be submitted by the, proje ject proponent to the AP. Pollution Control
" Board as prescribed undegth éﬁinwfé et <(Protection) Rules, 1986, as amended
- subsequently, shall also bopub 6‘n~the;ﬁ?ébsx‘t“e\9 +the company along with the status of
compliance of environ ental“oiea;@nd.q?ég dtiens-»and shall also be sent to the Regional

. office of the Mmstryoﬁﬁ ;LL *‘&i ores Vl_)ayawada by e-mail.

m t.wo logal newspapers widely,
' ; languagc of the locality concerned,
“f‘grmmg that the project has been

"State Polhmon Comrol ;

$#)"3cx.  The proponent shall ob : 0T
* . before taking-up the mining ajé’ﬁmtyff b.“ ”‘

Any appeal against this Environmental Clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 ‘days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

»‘xxxu Concealing the factual data or submission offalse fabricated data and failure to comply
; with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

conditions is not satisfactory. The SEIAA xeserves the nght to alter/modify the above
condmons or stlpulate any further condmon in the mterest of environment protectlon
o doxiy.  SEIAA also reserves the right to cancel: ﬂl¢ EC issued at anytime, if EC has been

* obtained by the proponent through supprq_ssm 1 Of any ‘information or furnishing false
mformatlon. -

//////

e SR fion No. - EC22B001AP{10674  Flle No. - AP EGMIN scztm Q459 “Date of Issub EC- 26/01/2022  Page9of 0.
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xxxv. The above conditions will be cnforccd’intér-aljh,. under. the provisibns of the: Water
- (Prevention ‘& Control of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

(

, MEMBER SECRETARY, MEMBER, _ CHAIRMAN, |
_ SEIAA, A.P. : SEIAA, A.P. SEIAA,A.P.

-To

Sri M. Kasi Annapuma, Lessee,
D.No. 5-68, Danavaipet, Chagallu (V&M),
West Godavari District, :
Andhra Pradesh,

Ph.No. +91 9963547535

Copyto: - : _;xz‘.-j?f? e
. The Chairman, SEAC, ARtk
The Member Secretary, A 1; :
The EE, RO: Kakinada§ ARP(
_The Regional Officer; Mok
The Secretary, MoEF&
Monitoring cell, MoBF&GE: S QLA (W)
The District Collcctq@ poRdavar

i

‘?radesh for kind information.

Yo

N s W=

Validity

Digitally signed %
P.\gI.C]'YALAPA i
| ” ente s
A . . ladfn g iy b ‘ A 22
Identifcation o, - ECZ28001AP110674  Flle No. - AP EGMIN"32021.3459 Date of Issue E& e/ 005

LY
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ANDHRA PRADESH POLLUTION CONTROL BOARD

—a e IUNALOFF“:E!:VlS/\Kl”\"/\TN/\M
—— )
T D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018,
Ph:0891-2719360
RED CATEGORY

sub:  APPCB - ZO - VSP = CONSENT FOR ESTABLISHMENT (CFL) - 1.2145 Ha Road
Metal Mine of Smt Kasl Annapurna, Sy.No.241, Nagampalli Village,
Seethanagaram Mandal, East Godavari District - Consent for Establishment of
the Board under Section 25 of Water (Prevention and Control ol Pollution) Act,
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981

- Issued - Reg.

Ref: 1) EC Order No. SEIAA/AP/VZM/MIN/H?.UZ1/3347/172.75/169,66.

Dr26.01.2022.
2) CFE application received at Regional Office, Kakinada on 01.02.2022 through

OCMMS.
3) RO'sinspection report received at Z0, Visakhapatnam on 07.02.2022.

4) CFE committee meeting held on 11.02.2022 at APPCI3, ZO, Visakhapatnam.
“aa
1. Smt. Kasi Annapurna submitted an application to the Hoard vide ref. 2™ cited,
seeking Consent for Esablishment (CFE) to carryout semi mechanized open cast
mining to excavate the following mineral with installed capacities as mentioned below,

with a proposed project cost of Rs.48.0 Lakhs. (Rupees forty eignt lakhs only).

NS;: Name of the Products Capacity
Mining of Road Metal & Building & :
L. | stone overan extent of 1.2145 Ha 23,940 m/annam

2. As per the application and Environmental Clearance (EC) Order, the above inining
activity is to be carried out at Sy.No: 241, Nagampalli Village, Seethanagaram

Mandal, East Godavari District at the following geo co-ordinates in an area of 1.2145

Ha.
S.No Latitude Longitude
L. 17°13'30.09520"N 81°45'12,27939"C
2 17°13'27.88439"N 81°45'11,70901"E
3. 17°13'29.69990"N 81°45'08.80978"E
4, 17°13'33.49978"N 81°45'10.74180"E
5. 17°13'32.67029"N 81°45'11.868349"E
6. 17°13'30.33250"N 81°45'11.28342"E

3. The above site was inspected by the Environmental Engineer, A.P Pollution Control
Board, Regional Office, Kakinada on 05.02.2022 and found that the mine is surrounded
by East: Hillock; West: Hillock followed by Puntha Road; North: Hillock & South:
Hillock followed by Puntha Road. Nagampalll Village existing Is at a distance of about

720m from the mine area.
Page 1 of &
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4. The Board, after careful scrutiny of the application, verification report of Regional
Officer, Kakinada and recommendation of the CFE Committee, hereby issue CONSENT
FOR ESTABLISHMENT to the mine, under Section 25 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of Pollution)
Act, 1981 and the rules made there under. This Order is issued to mine the mineral

"mentioned at para (1) only.

5. This Consent Order issued is subject to the conditions mentioned in Schedule ‘A" and
Schedule 'B'.

6. This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

7. This order is valid for a period of 7 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier.

. Digitally signed by
Rajendra Rajendra Reddy Thuraka
1, Date:2022.02.1517:32:05
Reddy Thuraka ;5.5
JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules "A & B™.
To
Smt. Kasi Annapurna,
Sy.No.241,

Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

. Copy to Environmental Engineer, AP Pollution Control Board, Regional Office,
Kakinada for information and necessary action.

Pape 2 0f 4
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1. Progress on implementation of the project shall be reported to the concerned Regional
Oftice, A.P. Pollution Control Board once in six months,

2. Separate energy meters shall be provided for water consumption and air pollution
control equipments to record energy consumed,

3. The proponent shall obtain Consents for Operation from APPCH, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

4. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
P'ollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemied (it and stipulate any additional conditions by the Board.

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous

~ place for the information of the inspection officers of different departments.

6. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

7. The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

8. If the proponent is aggrieved by this ardar made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Preventon & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE-B

SPECIAL CONDITIONS:

1. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval. :

2. Suitable blasting method shall be adapted to control dust emissions as per DMG approved
mining plan. )

3. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety
also have to be complied compulsorily and necessary measures should be taken to
minimize the impact on Environment

4. Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment.

5. The proponent shall construct retention wall around the dump and also construct garland
drain to arrest mined particles being carried away as run off during rainy season around
the dump yard.

6. The source of water is bore well and the maximum permitted water consumption shall
not exceed the following quantities.

S.No. Purpose Quantity
1. Dust suppression 2.4 Kilo Liters/Day
2. Green belt -|_2.0Kilo Liters/Day
3. Domestic 1.0 Kilo Liters/Day
Total | 54 Kilo Liters/Day

7. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Purpose Quantity
1. Domestic 0.5 Kilo Liters/Day
Total 0.5 Kilo Liters/Day
S.No. Wastewater generation Mode of disposal
1. Domestic: 0.5 Kilo Liters/Day Septic tank.

AlR:

8. The mining activity shall not excced the following Ambient Air Quality standards
measured at the periphery of activity - §02 - 80 pg/m?, NOc~ B0 pg/m?, PM25 - 60 pg/m?,
PMjo-100pg/m3,

Noise levels; Day time (6 AM to 10 PM) - 75 dB (A),
Night time (10 PM to 6 AM) - 70 dB (A),

9. The proponent shall provide dust suppression measures lilke water spraying

arrangements on haul roads, loading & unloading areas and material handing areas.

Page J ol'4
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10.The air pollution control equipment like water sprinklers shall be instalied along with the

commissioning of the activity.

11. The proponent shall establish one AAQ monitoring station at the periphery of the mine
arca in the wind prone direction and submit the analysls reports to Regional Office,
APPCB, Visakhapatnam regularly.

12.The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dt.11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

13.The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by

MoE&F, Golon 18.11.2009,

GENERAL CONDITIONS;

14.The proponent shall ensure compliance of puidelines issued In G.0. RtNo.239,

15.

16.

17.
18.

19,

20
21.

22,

23.

24.
25.

26.
27.

28.

29,

30.

To

dt16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No.40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated:
26,01,2022,

The mining shall be carried out as per the approved mine plan.

The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading arcas, on haul roads etc.

The proponent shall utilize the top soil for green belt development.

The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the
mine lease area and develop greenbelt with tall growing trees. Greenbelt development
shall be started along with the construction activity.

The avenue plantation with all plants of at least 1.5 m helght for 1 km length of the
approach road on either side of the road is to be develaped and marinated entire
greenbelt should be developed in the first itself,

The fugitive emissions from all sources shall be controlled regularly,

The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan.

The proponent shall not operate the mine without obtaining CIO of the Board.

The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without prior
approval from the Board.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts. :

The order is issued without prejudice to the rights and contentions of this Board in any
court of law. .

The Bgard reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection,

. Digitally signed by Rajendra
Rajendra . Reddy Thuraka
Date: 2 32
Reddy Thut‘aka +3;?30I022.02.15 17:32:17
JOINT CHIEF ENVIRONMENTAL ENGINEER

Smt. Kasl Annapurna,

Sy.No: 241,

Nagampalll Village, Seethanagaram Ma ndal,
East Godavari District.

Page 4ol 4
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ANDHRA PRADESH POLLUTION CONTROL BOARD

_——— ZONAL OFFICE it VISM(IIM‘ATNAM £20018 d
TR~ D.No.39-33-20 4/1,Madhavadhara Vuda Colony; Visakhupatnam - A
= i ‘ S ph10091-2719380
N W o - :
~r” :
RED CATEGORY

. Pollution) Act 1981 and amendments thereof an

CONSENT ORDER

G 3 Datnﬂﬁ QSZQ 22..
CONSENT is hereby granted for Operation under section 25/26 of the Water_(Preveptidn &
Control of Pollution) Act, 1974 and under section 21 of Alf (Prevention’ & Control of

d the rules and orders made there under

(hereinafter referred to as 'the Acts’, 'the Rules’) to:

12145 Ha Road Metal Mine of Smt. Kasl Annapurna, -

Sy.No.241, . ]
Nagampalll Village, Seethanagaram Mandal,

East Godavari District. -

(Hereinafter referred to as 'the’ Appltcaht’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emisslons per hour from the

chimneysas detailed below:
) Outlets for discharge of effluents:

Outlet | . - ' M‘ax Daily ' - . | -
No._ Outlet Description Dlicharge - Pointof D!spfsal, :

A 1 Domestic - 0.5 Kilo Liters/Day Septic tank
R Emissions from chimneys: : : :

© [ Chimmey | . : =t S Quantity of Emissionsat

- No. ] Description of Chimney | " peak flow (m? /hr)
' This consent order is valid for the following products along with quantities indicated only:
“ s Na. T Products . - - |- Quantity

N

Y

R

e East Godavari District.-

_ Mining of Road Metal & Building

{ 1+ |stone overan extentof1.2145 Ha, 23,940 m*/Anum
slons of 'the Acts’ and the Rules’ and orders made -
e terms and conditions ip.cof'p_orz_ited in the schedule A

" This order Is subject to the provi
. thereunder and further subject to th
&B enclosed to this order. i

This order consent Authorization shall be valid fqg._a'perj"od ending with the 31.01.2023,

= s ok B AR GDtgltaIly signed by
. Ra_l dra co 1fi‘%Rajendra Reddy Thuraka

i K huralka Date: 2022.03.16 11:21:26

ura}k' +05'30' - ‘.

oo L =
EF ENVIRONMENTAL ENGINEER.

- Smit. Kasl Apnapurna, . By .

- SyNo.241, o )

Nagampalll Village, Seethanagaram: d

© . Copy'to the Enyltonental £ fce; Kakinada for information
T and necessary action. e e : .

“‘: L




1. Any up-set condition In any activiyy of the Mining unit, which may result In, Increased

"~ violation of standards stipulated In this ofder shall be informed to this Board, under

{ntimation to the Collector angd District Maglstrate and take {mmedlate action to bring
down the discharge / emlssion below the limits.

“2. The Mining unit should carryout analysls of alr emlsslons for the pararhoters mentioned

In this order on quarterly basis and submit to the Hoard. .
3. All the rules & regulations notified by Minlstry of Law and Justice, Government of Indla
regarding Public Liability Insurance Act, 1991 should be followed as applicable.
4. 'The Mining Unlt should putup two sign boards (6x4 ft each) at publicly visible places at
“the main gate Indicating the products, efMuent discharge standards, air emlsslon
standards, hazardous waste quantities and validity of CFO and exhiblt the CFO order at
aprominent place In the factory premises, : ; : :
5. Notwithstanding anything contalned In this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions Imposed herein
. above and to make such varlations as deemed fit for the purpose of the Acts by the
Board. ’ : : <
6.- The Mining Unit shall submit Environment statement [n Form V before 30th September -
" every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. :

""" 2. The Mining Unit should make applications through Online for renewal of Consent (under,

[

Water and Alr Acts) and Authorization under HWM Rulés at least 120 days before. the
date of expliry of this order, along with prescribed fee under Water and Air Acts and

" detalled compllance of CFO conditions for obtaining Consent & HW Authorization of the
" Doard. The Mining Unlt should Immediately submit the revised application for consent
to this Board In the event of any change In the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall

be informed to the Board. The person authorized should not let out the premises /lend
.. sell / transfer their industrial premises without obtaining prior permission of the State

...+ ~Pollution Control Board. ' . . :
*_.'8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,

"..Section 27 of Water Act, 1974 or Section 21/22 of Ajr Act, 1981 may within thirty days

" from the date on which the order Is communicated to him, prefer an appeal as per
‘Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate . authority
_constituted under Section 28 of the Water(Prevention and Contro! of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981,

L The mining unit shall start mining activity pnly-after complying with CFE conditions as -
«-;  percommitmentgiven in the undertakingletter dated 19.02.2022. s :
- 2. 'The,mining unit shall subralt the compliance status along with photographic evidences
. within2months. .~ .. - 0 T o o
© 3, 'The mining unit shall carryout mining activity within the. respective boundaries only,
- asmentioned in EC Order dated 26.01.2022 and in'CFE order dated 15.02.2022: '

Sl s The mining unit shall adopt-wihblg-ml'gmg"mgﬂlodé_ as per approved mining plan & -

) DMG approval.- .

- Sujtable’ blasting method, shall be .id_n.':pied ‘to_control dust emissions as ‘per DMG

o 6. The regulations for danger zone (500m

;- approved mining plan. . .
g'éé;:‘;ib;d by Directorate General of Mines
ily and necessary measures should be .

Safety shall also have to be.comp!
taken to minimize the impacton Enyiran
- 7. The source of water- being bare; wel

ollowing is the” permi&ed water © -
_‘consumption: : ! o

n

S.No. + Purpose: . Quantity
-1 | Dustsuppression ~ '2:4 Kilo Liters/Day
2| Greémbelt. - - “}o 2.0 Kilo Liters/Day
- 3 | Domestic. -~ 5 1.0 Kilo Liters/Day
« s et +Kilo Liters/Day
b \ SN L



. . | 7.9-““:""
_Sepamte meters with necessar;y pipe-line shall be malntained for assessing the
' quantity of water used Jor each of_khcpurposes mentioned above B/

CAIR ] .
8. The Industry ghall ensure compliance of the Natlonal Ambient Alr quallty standards
notified by MoE&F, Gol vide notiliication GSR BZ6(E). dt. 16.11.2009 at the boundary of
the premlses during regular operation.
9. The Industry shall take measures to comply with the provisions
pollution (Regulation and Control) Amendment Rules, 2010 da
by MoE&E, Gol to control the nolse to the prescribed levels.

: ERY 10.The mining unit shall construct and malnta
T BT . " of dumpss ‘ )
» Retention/toe walls shall be provided and ma
» Warked out slopes are to be stabilized by planting approprl
- spedes on the slopes. .

) 11.The mining unit shall construct retention wall ‘around
© . garland drain to arrest mined particles being carrled away as run'o

scason around the dump yard.. .

*12.Garland drain and slltatlon'pond's of adequa
pitto arrest flow of silt and sediment

13.The Mining unit shall provide water sprinklers for
generating sources to control fugitive dust emissions.

14, Greenbelt shall be developed at possible areas arounci the boundary.

| g <+ 15,The mining unit shall ensure compliance of guidelines Issued in GO. ReNo239,
I ST de16.04.2020 and Memoﬂo.covld-19/2020/HMFW,‘dr.18.04.20?.0 issued by Medical,

laid down under Nolse
ted 11.01.2010 {ssued

In the followlng measures to_control erosion

l'ntnlned‘at the foot of the dumps-
ate shrub / grass

‘the dump and also construct
ff during rainy

te size should be conqrrubté_d for working.

wetting the roads and-at dust

e, E “\"'" " health and Family welfare department, Government of AP and the Ministry of Home,
AP CNS, e I\ffalrs_orderN_o.40-3/2020/DM-DA_,dt¢15.04.2020 scrupulously. ¢ T
: MR I R 16.1‘}'ie‘mi‘nlng unit shall ser@pulously follow any’ conditions stipulated by Revenue
il & g ies 0" I deparmant/?anchayat»RB}/Muni’dpal admlnis;ration/}.ocal self government bodies -
- A " (Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

h e = : -

s et e s 27 -+ -17.The Mining unit shall maintain the Tollowing reco
ST R e e © avallable to the Inspecting officers of the Board:. -

EATRENE At R S ‘Daily production details ‘ v ARG

g : AR BAEOS _LogBooksforpdlldtloncqnﬂol_syst’ems.- :

R I plaits 7 ¢ ‘Solid waste generated and disposed. " -

B '™ d..Inspectionbook. Sy N 5 .

. 18,The Mining unit shall not increase the Acapacity'beyond the permi'tted capacity :
i S AN % = mentlonedlnthlsorder,u‘vithoutoh\ iningCFE/CFOoEtheanrd. .

Y oGis oS e gl " .19.The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
SR S AT MoEF_&CC_,Vijayawada iﬂtheﬁrgvlronmg’gl;l—.(_?!e;a‘rance order dated: 26.01,2022.

SRS go,The:Mlping unit shall not cause ground water pollution in and around the Mining unit

St 7 premises. . 59 e M ' .
.. - 21;All the waste material should be accompiodated

rds and the same shall be made

‘gl{:hin,'g}‘xeMiningi.eaéelu‘éa.‘ =
af.‘si;g"aﬁd'qua\lty.' should be hauled -

S i dE 22.All fnining products and :éiets,.-.lﬁe
* within the mine leasearea. . . o

_ - 23.Dumping of overbiirden, if done sp'_riuldfms_fg _'R{g;r;e,atl_n_g pyramid bench formation
it o D with concurrent; physical and glcal &\r?él’a’m;eybm Dumps should be contoured and -
A EREM, . provided with relief control.and stabilize um

SRR e oy : s-¢hould be compacted, leveled
e et * andbe properly dralned,"[fhevdvex_‘bwd

; o {sposed outside the mine lease.
ke >aljeaunderanyc[rgums_tan_‘¢:;'s:'.": : L .
.7 .24.The mining uait shall -constryct ¥
a2 rland drain to arrest mined:pa
ML ot s‘ea‘sonra'rqundﬂmedum‘pxat_d_;_

d;the dump and also construct .
‘away as run off during rainy

K




25, Suitable tree species sho!.\ldht":‘ P
""" 26.Drills should be water-jacketed:

. 29.The mine rejects. shall b

" - EastGodavari District.

o B . . . s
. I . -

80,

la.nte_d“on elther side of the haul roads, * - .
Local exhaust ventilation systems should be installed at
d to a dust collection system. :

dust generation pointsand the dustisle
rinklers for wetting. the roads ‘»a‘ind at dust.

- 27.The Mining unit shall provide water sp)

ggneratlng sources to control fugltive dust emissions.

_ 28; Greenbelt shall be developed at possible areas around the boundary. L
e disposed splentlfically in the earmarked area as per ‘the

minlng plan. L _ ; '
30. Fugl'.tive'.emlsslons from all the sources shall be controlled regularly.
uality'monitoring station and mqnitor

31 The Mining unt shall establish one Ambient Alr Q ,
the critical parameters maintained In. Schedule - ‘B’ as per CPCB ggldelines and 'shall
submit monthly reports to Reglonal Office and Zonal Office regulm:ly. ’

" 32, Mjﬁihg shall be carried outas per approved Mining plap.

33.The Mining unit shall submit a compliance report on CFO conditions for every.6 months ’
“., ason01%January and 01+ July of every year at Regional Office and Zonal Office.

_— Rajendra " Digitéllysignedby'
| G P

igajehdra Reddy Thuraka
P y agg,:2022.03.16v1112‘l:37
~Reddy Thuraka o550 M
oy ]olNTCH!EFEPSVlRONMENTALENGlNl_SER.

! .'To

Snit. Kasi Annapurna,
_ 'SyNo.241," .
.. Nagampalli Village, Seethanagaram

Mandal,
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T
i AGREEMENT

L A memorandum of understanding (Agreement) between Mrs, M
Nagendra Reddy, Survey No. 236/2, Kannavaram Village,
B Rajanagaram Mandal, East Godavari Dist. (Hercin referred to as First
. Party)
L And
Smt N. Kasi Annapurna, W/o. Surya Prakash Naidu, represented by ils
Lease, Door No.5-68, Danavaipeta, Chagallu Village & Mandal, West
EGodavari Dist. (Herein after referred to as Second Party)

BWhereas Smt N. Kasi Annapurna, W/o Surya Prakash Naidu (Second
Party) assigns Mrs. M. Nagendra Reddy (First Party) which is the
gcompetent agency with the explosive use licenze I\.o
E/HQ/AP/22/688(E51917) in Form - 22 of Indian Explosives Act 198
gfor conducting blasting operations using explosives required for Ro’a
metal over an extent of 1.214 Hecht's in Sy. No.241 of Nagampall,
l-,',Vlllage, Seethanagaram Mandal, East Godavari Dist

3For Medapati Na’rqem

Smt. Kasi Annapurna
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. Proprietor ' Lease Holder
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Now both the parties agree to execute blasting work at the above-referred
work site subject to the following terms and conditions.

1.

The Second Party should provide a copy of the leasc license granted by
Dept. Of Mines and Geology, Govt. of Andhra Pradesh for quarrying for
the above mentloned survey numbers.

. The drilling of holes should be executed by the second party as per their

requirement at their own cost.

. The drilled holes will be charged with explosives and blasting operations

will be conducted by shot firer permil Holder of the first Party.

. The explosives will be brought from the First Party explosive magazines

through an explosive van belonging to the first Party.

. The Cost of explosives will be paid by the second Party to the first Party at‘

mutually agreed rates.

. Workmen compensation insurance and all other statutory regulations

applicable to the work site will be observed and taken care by the second
party.

. No explosive should be procured by the second party on thelr own or they

will store any explosives in their site on their own. In case any explosives
are found in the work site without the knowledge of the first party, it will
be the sole responsibility of the second party and the first party is in no
way connected with the above referred violations.

. This agreement Is valid till 10" Apr 2025.

. In case of dissatisfaction, any party can withdraw from the memorandumy/

agreement by giving 7 days of notice to the other party,

This agreement is and sealed at East Godavari on 04" May 2022,

For Medapati Nagengr ddy

Smt. Kasi Annapurna

VN aad ' N

Proprietor Lease Holder
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et qEg udd .10 form LE-10
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QRN 1V 30 | e 1080 | Seearticle 10 of Pt 1ol Sehedule v)
(RYomYeds v, 2008 @0 it 107¢5) &8 | see e 107(5) of Explosives Fules, 2005]

@t 31952 % ardier o ey A 9 REmE w6l & far weeid

(Certificate of competency (o carry out blasting of explosives in area not coming under the |

TEAT | No.: E/SZJAV/30/7117(EV0979)

f’
Y oNT iy,
R
s far Siar & R AP B, Palakshi Reddy, \ Rpnce sl . | Pradesh - °
T ST, 010971987 A E3T &1, A DNo.8-53/1, I Kothur(V), Bangnrupolyam(M), M:mz:'ﬂ\l‘ﬂl‘i' HIEQOHR, Andbr ‘i'j‘”,’t',;';r
517416 % Pl & Y Ruruge @R o @ srfa eie oy gy arfra sy e A e S az fa ,_
ROFRET, 1884 IR 3 v Rfw faett & swadt & e T gU U gt 9s2dy aRfl & 3 vy wrEt @
€

Irrar 85 B Y T aRATRA Wt w3 A §v Rreple sarde & % A arfd
This is 1o certily that Shri B. Palakshi Reddy,

born on 08/09/1987 ,resident of D.No.5-5V1, J.Kothur(V), liungﬂrupnlymu(.\f)' Manglapalli, ) N
the shotfirer's exnmination held on canducted by Visakhapatanam and is authorised to comduct blasting operatons e AeL 1884 and the
explosives in areas other than mines coming under the purview of the Mines Act 1952, subject (0 he provisions of the Explasives /¢ Al aE
rules framed thereunder,

RAEPIT A & Wity @, Jae iR T ,
aﬁ:m.»\vﬂ:mtmhﬂ $ IR, ST & FUT ewlTeEI HIA

CIITTTOOR, Andhra Pradesh - 517416 passed

ns mentioned below using

Authorised class, category and type of blasting : ) )
Class : (D), Category : General aboveground, All phases of aboveground blasting operation

[ﬁmt 107 T 39-FrIH (5) 1 FASEHOT 3 | Sce explanation of sub-rule (5) of mle 107]

@ WEHIOTIA 06/01/2021 G & R @Il ¥ Wi aw) qw fafteme g |
This cerfificate shall remain valid till 06/01/2021 (five years from the date of issuc)

7 WO, ¥fdfaaw ar 3% e e oyt 3ruaT T AT @ e o als S W OY IT afg Jrags
mnsn?mmﬁfrwéqam,ﬂa#?w‘smﬁ:m g & A fafraa w afawiEa w R s |
This centificate is liable (o be suspended or revoked for any violation of the Act or rules tramed thereunder or the conditions of this certilicale
or if there is any discrepancy or deviation in the information or suppression of facts furnished by the applicant in his application fornt.,

Sdr/-
39 #AGH faewlew Priwe | Dy. Chicf Controlier of Explosives

F4I7 | Place : fAUT@I9EA# | Visakhapatanam
fajir@mzsr | Visakhapatanam

fRATE | Date: 06/01/2016

gt & v yeaicd
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Dispatch Details

Dispatch Details

For the period:01/04/2022 To 19/09/2023

PERMITD | PermitN ,
FROM a
Pt TO No of i its | Approv
umber DATE DATE Trnn(s)itf Mineral onits é‘g'l::ﬁ‘het
orm y
09/07/2022 I;g?;tzl (;g 09/37/20 22/08/20 2 Road | Cubic 30
0 2 22 Metal Meter
11/07/2022 17)1(}?;;21 38 11/07/20 | 08/09/20 17 Road | Cubic
5 22 22 Metal Meter
13/07/2022 | PRO4110 | 13/07/20 | 10/09/20 17 Road Cubic
701033200 22 22 Metal | Meter
11/11/2022 1;3{)4110 11/11/20 | 09/01/20 | 50 Road | Cubic
3200| 22 23 Metal | Meter _”J

04

0 ()U'jj

Quantity
Transpo

Transpo | Reminin
rted g

Royalty Ru;nltv

2700.00 0.00

T

257 255.000

22950.00 | 180.00

.

255 255.000

22950.00 | 0.00

1000 | 1000.000

90000.00 | 0.00

B

I




BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI

0.A.No.40 of 2023 (SZ)

IN THE MATTER OF

Mulagada Thrivikrama Rao,
Hyderabad. ...Applicants

AND
State of Andhra Pradesh,
Through the Chief Secretary,

Andhra Pradesh and Ors.
...Respondents

COUNTER FILED BY THE 7T AND 8TH RESPONDENT

%M-

THROUGH
M/S. GAUTAM S. RAMAN
COUNSEL FOR 7T™H AND 8™ RESPONDENT
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